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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 392/2022 

IN THE MATTER OF: 

Prasoon Pant & Anr. 

Union of India & Ors. 

AND IN THE MATTER 

Samridhi Grand A venue 

Versus 

.... Petitioner 

.... Respondents 

(Promoter - Samridhi Realty Homes Pvt. Ltd.) .... Respondent 

NDOH: 29.04.2024 

REPLY FOR AND ON BEHALF OF RESPONDENT NO. 42 

SAMRIDHI REALTY HOMES PVT. (SAMRIDHI GRAND 

AVENUE)LTD. IN THE ABOVE CAPTIONED MATTER 

MOST RESPECTFULLY SHOWETH: 

1. That the answering Respondent is fi ling the present reply in 

view of the directions passed by this Hon'ble National Green 

Tribunal vide its order dated 20.03.2024 in the above­

captioned matter, wherein it has been directed that any 

respondent in the aforesaid Original Application may file 

their Reply within a period of two weeks from the date of 

Order i.e. 20.03 .2024 The relevant portion of the aforesaid 

order has been stated hereunder: 

"1. Learned Counsel appearing for some Respondents have 

stated that they have not filed reply though they could not 

dispute that enough time was granted to file reply. However, 
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they prays as a last opportunity, a short time to file response 

before the matter is heard finally. 

Looking to the facts and circumstances of case, we allow, as 

a last opportunity, two weeks and not more time to file reply 

to all such respondents who have not yet filed their responses 

by e-mail at judicial ngt@gov.in preferably in the form of 

searchable PDF/ OCR Support PDF and not in the 

form of Image PDF" 

2. That the present Original Application under reply, pertains 

to the grievance raised by the Petitioner, against alleged 

illegal extraction of groundwater by the builders for their 

respective projects including the present Respondent herein 

namely Samridhi Realty Homes Pvt. Ltd who had 

undertaken a project namely Samridhi Grand Avenue and 

was initially arrayed as Respondent No. 46. 

3. That in view of the contentions raised by the Petitioner, this 

Hon'ble Tribunal vide its order dated 05.07.2022 was 

directed to constitute a Joint Committee ofCPCB, State PCB 

and District Magistrate, Noida to verify and furnish an action 

taken report in the matter within two months. Further, it was 

directed by this Hon'ble Tribunal that if any adverse material 

is found by the said Committee, the affected parties may be 

put to notice of these proceedings and a copy of the Report 

be furnished to the said parties for their Response. 

4. That in terms of the directions passed by this Hon'ble 

Tribunal, the Joint Committee filed its initial report dated 

07.10.2022 before this Hon'ble Tribunal after having 

conducted the field verification for 33 group housing 
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pr~jects out of which the Joint Committee found that 25 

projects have installed borewell. It was further prayed that 

inspection of remaining group housing projects were 

pending. It is noteworthy to mention here that till this stage 

no inspection was carried out at the answering Respondents 

project site being Samridhi Grand Avenue by the Joint 

Committee. 

5. That thereafter, the matter was heard on 15.11.2022 wherein 

this Hon'ble Tribunal directed for the sealing of all illegal 

operating bore wells and recovery of interim/floor level 

compensation of 0.5% of the project cost from the Project 

Proponents for the illegal extraction of ground water in the 

past considering the cost of such water with deterrent 

element and the cost of replenishing ground water level. The 

Joint Committee was further directed to consider the data 

and view point of the Project Proponents', if any filed. 

Further, the Report of status of compliance was also directed 

to be filed by the UP State PCB. 

6. That accordingly, the UPPCB filed its compliance report on 

15.05.2023 on behalf of the Joint Committee, in terms of the 

directions passed by this Hon'ble Tribunal dated 15.11.2022 

wherein it had observed that out of remaining 30 projects 

(from the total 63 projects), 16 were illegally drawing 

groundwater totalling to 41 projects identified as illegally 

extracting groundwater. The Joint Committee issued notices 

to all the defaulting units and imposed interim compensation 

totalling to about Rs. 76 crores on 38 builders. In this regard 

it is submitted the Compliance Report dated 15.05.2023 filed 

by UPPCB, states that they had carried out the inspection 
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Samridhi Grand Avenue on 19.12.2022 and found that no 

Borewell has been installed Samridhi Grand Avenue and the 

Project stands completed. 

7. That thereafter, a Supplementary Compliance report dated 

30.06.2023 was filed wherein the final compensation for the 

41 defaulting projects was calculated by the Joint 

Committee. The final compensation levied were only for 38 

out of 41 defaulting projects which totalled to 

about Rs. 230 er. It is imperative to mention here that the 

answering Respondent has not been named in the final list of 

41 defaulters and as such no show cause has been issued 

upon the answering Respondent. 

Therefore a bare perusal of the Joint Committee Report 

dated 07.10.2022, Compliance Report 15.05.2023, 

Supplementary Compliance Report dated 30.06.2023 

and the Status Report dated 18.03.2024 filed on record, 

it is evident that no illegal borewell has been installed in 

the project of the answering Respondent namely 

Samridhi Grand Avenue plot no. GH09D, Sector 

TechZone IV. Greater Noida West, Gautam Budh Nagar 

and as such answering Respondent has not been named 

in the final list of 41 defaulters as a result of which no 

show cause has been issued upon the answering 

Respondent. Therefore the answering Respondent has 

not committed any illegality and has not illegally 

extracted ground water as has been alleged by the 

Petitioner and as such the name of the answering 

Respondent be deleted from the array of Parties 
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PRELIMINARY SUBMISSION 

8. That Samridhi Grand Avenue ('Project') is a residential 

housing project situated at Plot No. G.H - 09-D, Sector­

TECHZONE-IV, Greater Noida constructed on the Plot 

admeasuring 27,989 sq. meters ('Plot') by Samridhi Realty 

Homes Pvt. Ltd. 

9. That Samridhi Realty Homes Pvt. Ltd. is a Private Limited 

Company, incorporated under the provisions of the 

Companies Act, having its registered offices at 438, 

Bhartendu Barish Chandra Marg, Jagriti Enclave, Anand 

Vihar, Delhi, 110092. That the answering Respondent is 

inter-alia involved in the business of construction and 

development of group housing projects. The present reply is 

being filed by the Answering Respondent through its 

authorised representative namely Shri Anurag Agarwal who 

has been duly authorized by the answering Respondent 

Company vide its Board Resolution dated 19.03.2024 to file 

the instant reply and has been further authorized to sign and 

verify papers, swear affidavits, engage counsel, and do all 

other things that may be necessitated for the peaceful pursuit 

of the matter. A copy of the Board Resolution dated 

19.03.2024 in favour of Shri Anurag Agarwal is annexed 

herewith and marked as Annexure-R/1. 

10. That the answering Respondent was leased the said Plot by 

GNIDA vide Lease Deed 17.06.2013. A copy of Lease Deed 

dated 17.06.2013 is annexed herewith and marked as 

Annexure-R/2. 
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11. That subsequent to the said Lease Deed the answermg 

Respondent got the Plans sanctioned from the competent 

authority and commenced construction of the said group 

housing project which got admittedly completed in the year 

2018 as is also stated in the Compliance Report 15.05.2023. 

In this regard is submitted that the entire construction 

activity has been carried out strictly in accordance / 

compliance with/ of all applicable laws and guidelines 

including environment laws. It is pertinent to mention herein 

that in accordance with the new guidelines of the 

government whereby the usage of groundwater for 

construction had been prohibited; the Respondent Company 

only used Sewage Treated Water or STP water from the 

Noida for the construction of its said Project transported 

through Sushma Yadav Water Supplier. The same is evident 

from the Certified Ledger of such Water Supplier containing 

the Invoices raised and the payments received thereunder 

which is annexed herewith and marked as Annexure-R/3. 

12. That, after the construction of the group housing was 

completed and all required / necessary certificates were 

obtained by the answering Respondent company, in order to 

meet the demand of water required for the residents who 

were shifting in the said Project, answering Respondent 

company started purchasing water from the Greater Noida 

Authority and has been making regular payments against the 

same. The Builder Residential Water Charges Cum Payment 

Intimation dated 29.12.2023 issued by Noida to the 

answermg Respondent along with Payment receipts are 

annexed herewith and marked as Annexure-R/4. 
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13. Hence, in view of the aforesaid it is humbly submitted that 

the Respondent Company has purchased STP water for the 

construction of the group housing project from the NO IDA 

Authority and has never extracted any groundwater illegally. 

Further, it is humbly submitted that the respondent company 

has not extracted any groundwater illegally to meet the water 

demand of the residents of its group housing project but the 

respondent company has been purchasing water from the 

authority. 

Para Wise Reply 

1-11 That the contents of para I to II being legal need no reply. 

II. That the content of Para III so far as they are legal need no 

reply. It is however submitted that the Respondent company 

has not extracted ground water illegally as alleged. In this 

regard the content of the foregoing paras may be read as part 

and parcel to the present reply and the same are not being 

repeated herein for the sake of brevity. Contrary assertions 

of any are denied. 

1. That the contents of Para 1 pertain to the details of the 

applicants or petitioners and as such need no reply. 

However the Applicants may be out to strict proof of the 

same. 

2. That the contents of Para 2 pertain to the details of the 

applicants or petitioners and as such need no reply. 
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However the Applicants may be out to strict proof of the 

same. In this regard the content of the foregoing paras may 

be read as part and parcel to the present reply and the same 

are not being repeated herein for the sake of brevity. 

Contrary assertions of any are denied. 

3. That the contents of Para 3 so far as contrary to the record 

are incorrect and hence denied. It is denied that the 

answering Respondent has extracted ground as alleged. In 

this regard the content of the foregoing paras may be read 

as part and parcel to the present reply and the same are not 

being repeated herein for the sake of brevity. Contrary 

assertions of any are denied. 

4. That the contents of Para 4 so far as contrary to the record 

are incorrect and hence denied. It is denied that the 

answering Respondent has extracted ground as alleged. In 

this regard the content of the foregoing paras may be read 

as part and parcel to the present reply and the same are not 

being repeated herein for the sake of brevity. Contrary 

assertions of any are denied. 

5. That the contents of Para 5 so far as contrary to the record 

are incorrect and hence denied. It is denied that the 

answering Respondent has extracted ground as alleged. In 

this regard the content of the foregoing paras may be read 

as part and parcel to the present reply and the same are not 

being repeated herein for the sake of brevity. Contrary 

assertions of any are denied. 
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6. That the contents of Para 6 so far as contrary to the record 

are incorrect and hence denied. It is denied that the 

answering Respondent has extracted ground as alleged. In 

this regard the content of the foregoing paras may be read 

as part and parcel to the present reply and the same are not 

being repeated herein for the sake of brevity. Contrary 

assertions of any are denied. 

7. That the contents of Para 7 so far as contrary to the record 

are incorrect and hence denied. It is denied that the 

answering Respondent has extracted ground as alleged. In 

this regard the content of the foregoing paras may be read 

as part and parcel to the present reply and the same are not 

being repeated herein for the sake of brevity. Contrary 

assertions of any are denied. 

8. That the contents of Para 8 so far as contrary to the record 

are incorrect and hence denied. In this regard the content of 

the foregoing paras may be read as part and parcel to the 

present reply and the same are not being repeated herein for 

the sake of brevity. Contrary assertions of any are denied. 

9. That the contents of Para 9 so far as contrary to the record 

are incorrect and hence denied. It is denied that the 

answering Respondent has extracted ground as alleged. In 

this regard the content of the foregoing paras may be read 

as part and parcel to the present reply and the same are not 

being repeated herein for the sake of brevity. Contrary 

assertions of any are denied. 
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10. That the contents of Para 10 so far as contrary to the record 

are incorrect and hence denied. 

11. That the contents of Para 11 so far as contrary to the record 

are incorrect and hence denied. It is denied that the 

answering Respondent has extracted ground as alleged. In 

this regard the content of the foregoing paras may be read 

as part and parcel to the present reply and the same are not 

being repeated herein for the sake of brevity. Contrary 

assertions of any are denied. 

12. That the contents of Para 12 so far as contrary to the record 

are incorrect and hence denied. It is denied that the 

answering Respondent has extracted ground as alleged. In 

this regard the content of the foregoing paras may be read 

as part and parcel to the present reply and the same are not 

being repeated herein for the sake of brevity. Contrary 

assertions of any are denied. 

13. That the contents of Para 13 need no reply. In this regard the 

content of the foregoing paras may be read as part and parcel 

to the present reply and the same are not being repeated 

herein for the sake of brevity. Contrary assertions of any are 

denied. 

14. That the contents of Para 14 need no reply. In this regard the 

content of the foregoing paras may be read as part and parcel 

to the present reply and the same are not being repeated 

herein for the sake of brevity. Contrary assertions of any are 

denied. 
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15. That the contents of Para 15 need no reply. In this regard the 

content of the foregoing paras may be read as part and parcel 

to the present reply and the same are not being repeated 

herein for the sake of brevity. Contrary assertions of any are 

denied. 

16. That the contents of Para 16 need no reply. In this regard the 

content of the foregoing paras may be read as part and parcel 

to the present reply and the same are not being repeated 

herein for the sake of brevity. Contrary assertions of any are 

denied. 

17. That the contents of Para 17 so far as contrary to the record 

are incorrect and hence denied. It is however submitted that 

the answering Respondent has not extracted ground 

illegally. In this regard the content of the foregoing paras 

may be read as part and parcel to the present reply and the 

same are not being repeated herein for the sake of brevity. 

Contrary assertions of any are denied. 

18. That the contents of Para 18 being legal need no reply. 

19. That the contents of Para 19 being legal need no reply. It is 

however submitted that the answering Respondent has not 

extracted ground illegally. In this regard the content of the 

foregoing paras may be read as part and parcel to the present 

reply and the same are not being repeated herein for the sake 

of brevity. Contrary assertions of any are denied. 

20. That the contents of Para 20 need no reply. 

21. That the contents of Para 21 need no reply. 
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22. The contents of paragraphs 22 to 32 under the heading of 

"GROUNDS" are vehemently denied in their entirety due to 

the absence of any allegations pertaining to illegal water 

extraction against the answering respondent. Moreover, 

even as per the Reports submitted by Joint Committee and 

answering Respondent has not committed any illegality of 

extracting ground water. Furthermore, it is submitted that 

the Respondent Company has never engaged in the illegal 

extraction of groundwater. The details of water procurement 

for various purposes by the answering Respondent have 

been filed on record in the preceding paragraphs of the 

preliminary submission. 

23 . That the contents of the "limitation" clause do not deem any 

reply. 

24. The contents of the "prayer" clause are deemed irrelevant, 

inaccurate, and incorrect, and therefore are denied in their 

entirety. 

PRAYER 

In light of the foregoing facts and circumstances, it is respectfully 

prayed that the present proceedings against the Respondent herein 

be terminated in the interest of justice. Additionally, this Hon'ble 

National Green Tribunal may kindly be pleased to issue such other 

orders or further orders as it deems fit and proper in the context of 

the case. For this act of kindness, the humble respondent, as duty­

bound, shall ever pray. 
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For Samridhi Realty Homes Pvt. Ltd. 

k~ -
Director/Autho,ised Signat~ry RESPONDENT 

NEW DELHI 

DATED: oG '"()~ ... Lf>L'. THROUGH 

AMS ASSOCIATES 

COUNSEL FOR THE RESPONDENT NO.42 

J-35, BASEMENT, LAJPAT NAGAR-III 

NEW DELHI-110024 

MOBILE NO.9999467283 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 392/2022 

IN THE MATTER OF: 

Prasoon Pant & Anr. .... Petitioners 

Versus 

Union of India & Ors. .... Respondents 

AND IN THE MATTER OF: 

Samridhi Grand A venue 

(Promoter - Samridhi Realty Homes Pvt. Ltd.) .... Respondent 

AFFIDAVIT 

I, Shri Anurag Agarwal, S/o Pramod Kumar Agarwal, Rio L-513, 
Gali NQ.7, Shani Bazar Road, Sangam Vihar, Deoli, South Delhi-
110062, aged about 36 years, duly authorized representative of the 
respondent company, do hereby solemnly affirm, depose and 
declare as under: 

1. I state that the deponent is the duly appointed Authorized 
Representative of the respondent company vide Board Resolution 
dated 19.03.2024 and is well conversant with the facts and 
circumstances of the case and is competent to sign, verify file, 
depose, etc. in the above captioned matter on behalf of the 
complainant company vide this affidavit in evidence. 

I state that I have read and understood the contents of the 
~ mpanying reply, which has been drafted by my counsel under 

~ ·~ r~~ns . 

. '.'; .J Th ise ontents herein are true and correct to the best of my 
;. · ~-.~•'"~knowle ·. d belief based on the records maintained by me, and 

'"'s;c;,•' ~--~ 
..,, ''" ~-;,. aterial has been concealed therefrom. 

For samridhi Realty Homes Pvt. Ltd. 
·•✓ ~ - w . 
-~~ ·l,J, \,,- j • , J:):0- --, 

DEPONENT 

Director/Authorised Signatory 
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VERIFICATION: 

Verified at New Delhi on this the day of 06TH April 2024,that the 
contents of the above affidavit are true and correct to the best of 
my knowledge and belief based on records maintained by me, and 
that nothing material has been c ealed therefrom. 

~ i~ 't 
\) 

~v~ 
J ~ 

'-~ 
~ .... 

-~ 
-· 

For Samridhi Realty Homes Pvt. ttctPEPONENT 

~~· -

Director/Authorised Signatory 

l 

-~ 
. ¥--

-{- . 
t • ..:, ~:\ ~ 

.- ~,•~, ., I ·, 
' ... . 
'\ ~. J· ... 

:· .,.--\;. 
~;~,:{~ 

j~ 

' ,;- \"-.J. ' . 
t)! ~ •""' .., 

•. ~v - " ,;J I <} 
,.O, ~,{,O 

.r::· -··./' ;-.:>" ,, .... 
cf'••;··,. 
-«'£' . 
"2'" 

.. 
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SAMRIDHl REALTY HOMES PVT. LTD. 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF DIRECTORS 
OF SAMRIDHI REALTY HOMES PRIVATE LIMITED IN THEIR MEETING HELD ON 
TUESDAY, 19m DAY OF MARCH, 2024 ON 11:00 AM AT ITS REGISTRED OFFICE AT 438, 
JAGRITI ENCLAVE, NEW DELHI - 110092 

AUTHORISATION TO MR. ANURAG AGARWAL 

"RESOLVED THAT the consent of the Board of Directors of the Company be and is hereby accorded to 
authorize MR. ANURAG AGARWAL to represent the Company in legal proceedings initiated before the 
Hon'ble National Green Tribunal, New Delhi. 

RESOLVED FURTHER THAT MR. ANURAG AGARWAL, be and is hereby authorised to file and/or 
to defend the Company under the applicable law before the competent Court, Tribunal, Authorities or 
Forums including any Appellate Tribunal for and on behalf of the Company as and when required to give 
effect to the above resolution; 

RESOLVED FURTHER THAT MR. ANURAG AGARWAL, be and is hereby authorised to engage any 
Advocate/Solicitors/Consultants and to submit Vakalatnama, statements, documents, evidences, 
declarations, etc. before the appropriate Authorities/Court and/or the Police Authorities for and on behalf 
of the Company as and when required and to enter into any compromise, settlement of case they may 
consider appropriate in the interest of the Company." 

CERTIFIED TRUE COPY 
FOR SAMRIDHI REALTY HOMES PRIVATE LIMITED 

For Samrid~i Realty Homes-Pvt: ltd . 
-~ 

. ·. To,~~· 
DINESH KUMAR GUPTA Director/Authorised Signatory 
MANAGING DIRECTOR 
DIN: 01303034 

Corporate & Registered Office: 438, Jagriti Enclave, New Delhi - 110092, India 

Ph: +91 -11-22145552 I CIN: U70200DL2013PTC249066 

info.samridhi@samridhirealty.com • www.samridhigroup.i::o.in 
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MARKET VALUE 
AREA OF PLOT 

TOTAL COST OF PLOT­
(As per allotment rate) 

· PLOT NO. : 

STAMP DUTY 

SUB LEASE DEED 

Rs. 62,97,52,500/-
27989.00 sq .mtr. 

Rs. 32,32, 72,950/-

DV-GH-09D Sector- Techzone-lV, Greater Noida 

Rs. 3, 14,87,650/-

· THIS SUB LEASE DEED is made at Greater Neida on this 1th day of JUNE, 2013. 

BY AND BETWEEN 

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY, a body corporate 
constituted under Section 3 of the Uttar Pradesh Industrial Area Development Act, 1976 
(U.P. Act No.6 of 1976) (hereinaftrer referred to as the LESSOR) which expression shall 
unless the context does not so admit include its successors and assigns of the FIRST 
PART 

AND 

M/s. AMRAPALI DREAM VALLEY PRIVATE LIMITED a company duly incorporated 
under the Indian Companies Act, 1956 and having its registered office at 307, 3RD Floor, 
Ni pun Tower, Karkardooma, Community Centre, Delhi-110092 through its authorised 
signatory Mr. Suresh Chandra Sharma S/o. Mr. N.P. Sharma R/o. B-153, Ram Prastha, 

. Ghaziabad-201011 U.P. duly authorised by its Board of Directors vide Resolution dated 
07.05.2013 (hereafter referred to as the Developers/Lessee) which expression shall 
unless it be repugnant to the context of meaning thereof, mean and include its 
successors and assigns of the SECOND PART. 

AND 

"'Mis. SAMRIDHI REAL TY HOMES PVT. LTD. , a company incorporated under the 
Companies Act 1956 and having its registered office at 207, Sai Chamber, 783, D.B. 
Gupta Road , Karolbagh, New Delhi-110005 through its authorised signatory / Director 
Mr. Dinesh Kumar Gupta S/o. Mr. Bodu Ram R/o. 156, Vigyan Vihar, Delhi-110092 duly 
authorised by its Board of Directors vide Resolution dated 03.05.2013 (hereinaftered 
referred to as the SUB-LESSEE) which expression shall unless it be repugnant to the 
context of meaning thereof, mean and include its successors and assigns of the THIRD 
PART. 

WHEREAS 

a) The Authority invited bids under its Scheme Code BRS-03/2010 for allotment of 
various plots, including Plot No.GH-09, Sector-Techzone-lV, Greater Neida 
District Gautam Budh Nagar (~ :~r Pradesh) for development of Large Group 
Housing Builders Plot. -; < ) ~-1--1 -'1N',Jl ~V 

L/\ !~ rit(JAA_ ~ 
Manager @ uilders) Amrapali Dream Valley 1 Realty Homes 
Greater Noida Authority Pvt. Ltd. Pvt. Ltd. 

LESSOR LESSEE SUB-LESSEE 

192319



(90qf;f) 

629,752,500.00 10,000.00 50 10,050.00 2,500 

~T<G WN1T ~ ~ ~~~ itra~ ~q~~ mTT 

-i:tO ~ ~ ~ wofcfo &m k-rn ~ lJC<lT 

_,!"!,;i ~'"' ~k~L:-~ 
f.rcmft~mm 156mwrf<IBR~-110092 °~ 
-mm qm 155 mwr frIBR ~-110092 

~<!°Q~~~i't ~ 17/6/2013 ~ 1:36PM 

~ ~ ~ ~ cf ~ 1,vf1ff cf 1IfC('f ~T ~ - Yefl0lli{ll{ i3cfi'I 

1lccT~ ~ 

~~~~ u ~ 
ufaf.m' uo-;ito31'tofctomo am ~ ~ 
uo~o 
lf-iJ~ 
1f,iilt«91 ~ imT ~ 

I 
f 

.·_ '-f I 

1fta111ctFl 11-< 
17/6/ 201 

202320



I 

) 

"'-• 

2 

b) The Lessee herein was the successful bidder for Plot No.GH-09, Sector­
Techzone-lV, Greater Naida, District Gautam Budh Nagar, Uttar Pradesh 
admeasuring 354298 square metres. 

c) The allotment letter / bid document / brochure provides that the Developers shall 
get the Lease Deed of the said plot executed in its own name for a period of 90 
(Ninety) years from the date of its execution. 

d) The Authority as a Lessor vide Lease Deed dated 25-02-2011 duly registered 
with the Sub Registrar, Gautam Budh Nagar, Greater Naida, Uttar Pradesh 
registered in Book No.1 Jild No.8049 Page No. 1 to 30 document No. 3267 
demised the said plot for a period of 90 years from the date of its execution in 
favour of the Lessee (hereinafter referred to as the Lease Deed) as the Lessee 
on certain terms and conditions, inter-alia, to develop and / or construct and 
thereafter transfer the developed plots / flats / units in the following manners -

• After the approval of the lay-out plan from the authority, the Lessee is 
transferring lease hold rights to Sub-Lessee through this sub lease deed as 
internal development work such as internal-roads, sewerage, drainage, 
culverts, water-supply, electricity distribution/ transmission lines, street­
lighting, etc. in that area is in progress. 

• The Lessee is executing sub lease deed in favour of Sub-lessee. 

• On execution of this sub-lease deed , the sub-lessee will be bound to comply 
with the provisions of payment of proportionate share of lease premium, lease 
rent and all other charges payable to the Authority in the proportionate share 
of the land area so sublet. 

• The sub-lessee shall have to follow and fully implement the group housing 
project on this allotted/sub-leased Plot no. DV-GH-09D of GH-09, Sector­
Techzone-lV, Greater Noida admeasuring 27989 sq.m., all the terms and 
conditions of allotment and lease deed executed by the lessor in favour of 
Lessee. Any default on the part of such sub-Lessee to fully implement the 
terms and conditions of the lease deed or scheme shall not be automatically 
considered as default of the Lessee. The Authority/Lessor shall be entitled to 
take any action against the sub-Lessee as has been mentioned in the 
scheme brochure and lease deed including cancellation of the sub-lease and 
forfeiture of the premium etc. as per the terms and conditions of the 
Brochure/bid documenUlease deed. 

• The layout plan of Developers / Lessee has been approved vide Lessor's 
letter dated 13.06.2011 . The Lessee has started internal development work 
such as internal roads, sewerage, drainage, culverts, water-supply, electricity 
distribution/ transmission lines, street lighting etc. 

• As per approved Layout Plan / Master Plan the Builders Residential/ Group 
Housing plot, Lessee has further allotted Group Housing Plot No. DV-GH-
09D, Sector- Techzoi -~ Area 27989.00 square metres in ~ ect 

. J~ ~~ 
Mana~ Builders) i\mra a 1 ,~ 'valley 1 Realty Homes 
Great~r ~ oida Authority Pvt. Ltd . Pvt. Ltd. 

' 
"'-· LESSOR LESSEE SUB-LESSEE 
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namely - Amrapali Dream Valley being developed by the Lessee to M/s. 
SAMRIDHI REAL TY HOMES PVT. LTD. (Sub-Lessee) a company 
incorporated under the companies act 1956 having its registered office at 
207 , Sai Chamber, 783, D.B. Gupta Road , Karolbagh, New Delhi-110005 
sub-lease which is being executed through this Sub-Lease Deed . 

A. MODE OF PAYMENT AND PAYMENT PLAN 

1. All payment should be made through demand drafts/ pay orders drawn in favour 
of "GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY" and payable 
at any scheduled bank located in New Delhi/ Naida/ Greater Naida. The Sub 
lessee should clearly indicate his name and details of plot applied for/ allotted on 
the reverse of the demand draft/ pay order. 

"-· 2 . The Sub-Lessee have paid Rs. 3,23,27,295.00 premium and Annual lease rent 

, 
J,, 

(till 31-03-2014) directly to the Lessee/Lessor. The sub-lessee shall have to pay 
balance 90% premium @ Rs.11550/- per square metre within 10 years from the 
date of allotment to Lessor along with interest 12% p.a. There shall be a 
moratorium of 24 months from the date of allotment/ reservation and only the 
interest @ 12% per annum compounded half yearly, accrued during the 
moratorium period , shall be payable in half yearly instalments. After expiry of the 
moratorium period , the balance 90% premium of the plot along with interest will 
be paid in 16 half yearly instalments along with interest of Proportionate premium 
and Lease rent. 

3. In case of default in depositing the instalments or any payment, interest @ 15% 
compounded half yearly shall be leviable for defaulted period on the defaulted 
amount. 

4. All payments should be remitted by due date. In case the due date is a bank 
holiday then the Sub-lessee should ensure remittance on the previous working 
day. 

5. In case of default, this sub lease deed be considered as cancelled without any 
further notice and the amount paid to the Lessor by the sub-lessee shall be 
forfe ited . No interest will be paid on such amounts. 

6. The payment made by the sub-lessee will first be adjusted towards the interest 
due, if any, and thereafter the balance will be adjusted towards the premium due 
and the lease rent payable. 

7. The Lease Rent prevalent at the time of execution of lease deed shall be 
payable. 

~ r (Builders) 
Greater Noida Authority 

)-~~ \ 
Amrapali Dream Valley Mis. Samr· 1 Realty Homes 

Pvt. Ltd. Pvt. Ltd. 

> 
J,, 

LESSOR LESSEE SUB-LESSEE 
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8. The total cost of the plot is Rs. 32,32,72,950.00 (Rupees Thirty Two Crore, Thirty 
Two Lac Seventy Two Thousand Nine Hundred Fifty only) i.e. @ Rs.11550/- per 
square metre. 

9. The sub-lessee shall have to pay balance 90% premium i.e. Rs. 29,09,45,655.00 
per square metre of the plot/sub-leased directly to the Lessor/Authority in the 
following manner:-

Total amount 
of payable Balance 

Head Due date Premium Interest installment Premium 
Instalment No.1 
(Paid) 28.02.2011 0.00 17456739.00 17456739.00 290945655.00 
Instalment No.2 
(Paid) 30.08.2011 0.00 17456739.00 17456739.00 290945655.00 
Instalment No.3 
(Paid) 28.02.2012 0.00 17456739.00 17456739.00 290945655.00 
Instalment No.4 
(Paid) 30.08.2012 0.00 17456739.00 17456739.00 290945655.00 
Instalment No.5 
(Paid) 28.02.2013 18184103.00 17456739.00 35640842 .00 272761552.00 
Instalment No.6 30.08.2013 18184103.00 16365693.00 34549796.00 254577449.00 
Instalment No.7 28.02.2014 18184103.00 15274647.00 33458750.00 236393346 .. 00 
Instalment No.8 30.08.2014 18184103.00 14183601 .00 32367704.00 218209243.00 
Instalment No.9 28.02.2015 18184103.00 13092555. 00 31276658.00 200025140.00 
Instalment No.10 30.08.2015 18184103.00 12001508.00 30185611 .00 181841037.00 
Instalment No.11 28.02.2016 18184103.00 10910462.00 29094565.00 163656934.00 

Instalment No.12 30.08.2016 18184103.00 9819416.00 28003519.00 145472831 .00 

Instalment No.13 28.02.2017 18184103.00 8728370.00 26912473.00 127288728.00 

Instalment No.14 30.08.2017 18184103.00 7637324.00 25821427.00 109104625.00 

Instalment No.15 28.02.2018 18184103.00 6546278.00 24730381 .00 90920522.00 

Instalment No.16 30.08.2018 18184103.00 5455231 .00 23639334.00 72736419.00 

Instalment No.17 28.02.2019 18184103.00 4364185.00 22548288.00 54552316.00 

Instalment No.18 30.08.2019 18184103.00 3273139.00 21457242.00 36368213.00 

Instalment No.1 9 28.02.2020 18184103.00 2182093.00 20366196.00 18184110.00 

Instalment No.20 30.08.2020 18184110.00 1091047.00 19275157.00 0.00 

The premium & Lease rent of the Lessee shall be automatically reduced from the 
payable instalment(s) and lease rent from the amount to be paid by the Sub­
Lessee as proportionate premium and lease rent. 

The additional land compensation cost as per the order of the hon'ble High Court 
@ 2015 per sq.mtr. shall be payable by the sub-lessee as per the payment 
schedule provided by the Authority. 

EXTENSION OF TIME 

1. In exceptional circumstances, the time for the payment of balance due amount 
may be extended by the LESSOR. 

M~ Builders) 
Greater Naida Authority 

Amrapali Dream Valley 
Pvt. Ltd. 

M/s. Sa1 Homes 
Pvt. Ltd. 

, LESSOR LESSEE SUB-LESSEE 
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PAYMENT RECEIPT 

PAYMENT RECEIVED BY AMRAPALI DREAM VALLEY PVT. LTD. FROM SAMRIDHI 
REALTY HOMES PVT.LTD. AGAINST PLOT NO. DV-GH-09D, SECTOR- TECHZONE-IV, 
GREATER NOIDA (U.P.) AREA 27989 SQ.MTR. 

Date Cheque No. Amount Bank 
22.05 .2013 00001 l ,00,00,000/- Standard Chartered Bank, 

(One Crore) Barakhamba, Delhi 
23.05.2013 00002 l ,00,00,000/- - do -

(One Crore) 
14.06.2013 UTR No. 3,05,74,375/- - do -

SCBLH 13165003935 (Three Core Five Lac 
Seventy Four Thousand 
Three Hundred Seventy 
Five) 

TOTAL 5,05,74,375/-

~ AMOUT PAID DIRECTLY TO GNIDA ON BEHALF OF AMRAPALI DREAM VELLEY 
PVT. LTD. 

14.06.2013 UTR No. 9,48,90,600/- Kotak Mahindra Bank, 
KKBKH.13165851289 (Nine Crore Forty Eight Preet Vihar, Delhi 

Lac Ninety Thousand Six 
Hundred) 

TOTAL 9,48,90,600/-

272327
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2. However, in such cases of time extension , interest @ 15% per annum 
compounded half yearly shall be charged on the outstanding amount for such 
extended period . 

3. Extension of time, normally, shall not be allowed for more than 60 days for each 
installment to be deposited , subject to maximum of three (3) such extensions 
during the entire payment schedule. 

4. For the purpose of arriving at the due date, the date of issuance of allotment letter 
will be reckoned as the date of allotment. 

5. The lease hold rights of the plot sub-leased to the sub-lessee by the Lessee, for 
the balance period of 90 years calculated from the date of execution of lease 
deed i. e. 25.02.2011 

LEASE RENT 

In addition to the premium of plot , the sub-lessee shall have to pay yearly lease 
rent in the manner given below: 

(i) The sub-lessee has paid one year lease rent @ 1 % of total premium directly to 
the Lessee. The lease rent will be payable by the Sub-lessee to the Lessor @ 
1.00 % of premium i.e. Rs. 32,32,730.00 of the plot for the first 10 years of lease 
period . 

(ii) The lease rent may be enhanced by 50% after every 10 years i. e. 1.5 times of the 
prevailing lease rent. 

(iii) The lease rent shall be payable in advance every year. First such payment shall 
fall due on the date of execution of lease deed and thereafter, every year, on or 
before the last date of previous financial year. 

, (iv) Delay in payment of the advance lease rent will be subject to interest @15% per 
annum compounded half yearly on the defaulted amount for the defaulted period . 

(v) The sub-lessee shall have to pay lease rent equivalent to 11 years , of the rate of 
lease rent prevailing at that time, as "One Time Lease Rent" before start of 
execution of further sub lease deeds in favour of final purchasers of the flats on 
this allotted group housing plot. 

However, in case the lease rent is revised by LESSOR, the lease rent prevalent 
on the date of execution of lease deed shall be payable. 

D. POSSESSION 

J.., 

Possession of sub-leased plot will be handed over to the Sub-lessee by the 
Lessee. After execution of sub-lease deed, the sub-lessee shall be treated as 
allottee of lessor for the purpose of balance proportionate payments, 

M ~ (Builders) 
Greater No ida Authority 

, LESSOR 

t .gt:.m4:.~ Ws. Samd ~:::, 
Pvt. Ltd. Pvt. Ltd. 

LESSEE SUB-LESSEE 
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implementation of the project and compliance of terms and conditions of scheme 
brochure/ lease deed. 

E. EXECUTION OF SUB LEASE DEED 

,A,, 

The permission to transfer the part or the built up space will be granted subject to 
execution of tripartite sub- lease deed which shall be executed in a form and 
format as prescribed by the Lessor on the fulfilment of the following conditions:-

a) The Lease Deed of plot has been executed and the Lessee has made the 
payment according to the schedule specified in the lease deed of the plot, 
interest and one time lease rent. Permission of sub-lease deed shall be granted 
phasewise on payment of full premium (with interest upto the date of deposit) of 
the plot of that phase. 

b) Every sale done by the Sub-Lessee shall have to be reg istered before the 
physical possession of the property is handed over. 

c) The Sub-Lessee has obtained building occupancy certificate from Planning 
Department, Greater Naida (Lessor). 

d) The Sub-Lessee shall submit list of individual allottees of flats within 6 months 
form the date of obtaining occupancy certificate. 

e) The Sub-Lessee shall have to execute tripartite sub lease in favour of the final 
purchaser/s for the developed flats/plots in the form and format as prescribed by 
the LESSOR 

f) The Sub-Lessee undertakes to put to use the premises for the residential use of 
residential area only. 

g) The Sub-Lessee shall pay an amount of Rs. 1000/- towards processing fee and 
proportionate (pro-rata basis) transfer charges and lease rent as applicable at the 
time of transfer and shall also execute tripartite sub lease deed between Lessor, 
Sub-Lessee and final purchaser of developed flats/plots . The Lessee/ sub Lessee 
shall also ensure adherence to the building regulations and directions of the 
Lessor. The Lessee as well as sub Lessee shall have to follow rules and 
regulations prescribed in respect of lease hold properties and shall have to pay 
the charges as per rules of the Lessor/ Government of U.P. 
The transfer charges shall not be payable in case of transfer between 
son/daughter, husband/wife, mother/father and vice versa or between these six 
categories. A processing fee of Rs. 1000/- will be payable in such case. The 
transfer of the flat in favour of 1st sub-Lessee shall be allowed without any 
transfer charges but tripartite sub lease deed will be executed between the 
Lessor & Sub-Lessee and the final purchaser/s of developed flats/plots. 
However, a processing fee of Rs. 1000/- will be payable at the time of 
transfer/execution of sub-lease deed . The physical possession of dwelling 
units/flats/plots will be permitted to be given after execution of tripatite sub-lease 
deed . 

h. Every tranfer done by the Sub-Lessee shall have to be registered before the 
physical possession of the flat/plot is handed over. 

F. INDEMNITY 

The sub-lessee shall execJute an n emnity bond, indemnifying the lessor against 
all disputes arising out of: '~ ...Jr ~ 

~ er (Bui lders) mrapali Dream ~ !~ Mis . Samrid · ':1ty Homes 
Greater Noida Authority Pvt. Ltd. Pvt. Ltd . 

) 

,A,, 

LESSOR LESSEE SUB-LESSEE 
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1. Non-completion of the Project. 

2. Quality of construction 

3. Any other legal dispute arising out of allotment, lease, sub-lease etc. 

The sub-lessee shall be wholly and solely responsible for implementation of the 
Project and except the land which it has subleased to any individual or entity 
shall also wholly & solely be responsible for ensuring qual ity development and 
subsequent maintenance of the buildings and services till such time, an 
appropriate alternate agency for such work/ responsibility is identified legally by 
the sub-lessee. Thereafter the agency appointed by the Sub-lessee will be 
responsible to the Authority for maintenance and service of the constructed flats/ 
buildings. 

G. CONSTRUCTION 
) 

.(, 

) 

"-., 

1. The sub-lessee is required to submit build ing plan for approval within 6 months 
from the date of execution of this sub lease deed and shall start construction 
within 12 months. 

2. Date of execution of lease deed shall be treated as the date of possession . The 
sub-lessee shall be required to complete the construction of group housing 
pockets on sub-leased plot as per approved layout plan and get the occupancy 
certificate issued from Building Cell/Planning Department of the LESSOR in 
maximum 5 phases within a period of 7 years from the date of execution of lease 
deed. The Lessee/sub lessee shall be required to complete the construction of 
minimum 15% of the total F.A. R. of the allotted plot as per approved layout plan 
and get occupancy/completion certificate of the first phase accordingly issued 
from the building cell of the LESSOR within a period of three years from the date 
of execution of lease deed. 

In case of plotted development, the final purchaser/sub-Lessee of plot shall have 
to obtain completion certificate from the LESSOR within a period of 5 years from 
the date of execution of lease deed. 

The process of allowing 1 % of total permissible FAR for convenient shopping on 
a Group Housing plot (instead of present 0.75% of the total plot area) is in 
progress. This increase shall be allowed on the plots to be allotted under this 
scheme but the maps for the same shall be approved by the GNIDA only after 
approval of State Government to this amendment. 

3. All the peripheral/external development works as may be required to be carried 
out up to the allotted plot including construction of approach road , drains, 
culverts , electricity distribution/transmission lines, water supply, sewerage will be 
provided by the Lessor. However, all the expenses as may be required to connect 
these services with the internal system of services of plot shall be incurred by the 
sub- lessee. 

4. Without prejudice to the Lessor's right of cancellation , the extension of time for 
the completion of Project, can be extended for a maximum period of another 

~ hree years only with pen;z ~ Jmq 

Manage~(Builders) Amrapali Dream Val~ 
\ 

Mis . Samrid · ealty Homes 
Greater Naida Authority Pvt. Ltd. Pvt. Ltd. 

LESSOR LESSEE SUB-LESSEE 
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• For first year the penalty shall be 4% of the total premium. 

• For second year the penalty shall be 6% of the total premium. 

• For third year the penalty shall be 8% of the total premium. 

Extension for more than three years, normally will not be permitted. 

5. In case the sub-lessee does not construct building within the time provided 
including extension granted , if any, for above, the allotment/ lease deed/sub­
lease deed as the case may be, shall be liable to be cancelled . Sub-Lessee shall 
lose all rights to the allotted land and buildings appurtenant thereto . 

6. There shall be total liberty at the part of Lessee/Sub- Lessee to decide the size of 
the flats / plots (in case of plotted development) or to decide the ratio of the area 
for flatted/ plotted development. The F.A. R. earmarked for commercial/ 
Institutional use would be admissible but the Lessee/Sub-Lessee may utilize the 
same for residential use as per their convenience. 

7. The Lessee/Sub-Lessee may implement the project in maximum five phases 
and the occupancy certificate/completion certificate shall be issued by the 
LESSOR phase wise accordingly enabling them to do phase-wise marketing. 

H. MORTGAGE 

The Sub-Lessee may, with prior permission of the Lessor, mortgage the land to 
any Financial lnstitution(s) / Bank(s) for raising loan for the purpose of financing 
his investment in the project on receipt of payment by sub-lessee or on receipt of 
assurance of payment by bank or under any other suitable arrangement in mutual 
settlement amongst the LESSOR, developer and the financial institution(s)/ 
Bank(s) . As regards the case of mortgaging the land to any Financial 
lnstitution(s)/ Bank(s) to mortgage the said land to facilitate the housing loans of 
the final purchasers, N.O.C may be issued subject to such terms and conditions 
as may be decided by the LESSOR at the time of granting the permission. 

Provided that in the event of sale or foreclosure of the mortgaged/charged 
"'.' property the LESSOR shall be entitled to claim and recover such percentage, as 

decided by the LESSOR, of the unearned increase in values of properties in 
respect of the market value of the said land as first charge, having priority over 
the said mortgage charge, the decision of the LESSOR in respect of the market 
value of the said land shall be final and binding on all the parties concerned . 

The LESSOR's right to the recovery of the unearned increase and the pre­
emptive right to purchase the property as mentioned herein before shall apply 
equally to involuntary sale or transfer, be it bid or through execution of decree of 
insolvency/court. 

Man~ uilders) 
Greater Noida Authority 

LESSOR 

A1mapali Dream Valley 
Pvt. Ltd. 

LESSEE 

A 
. ~~ 

Mis. Samr} ealty Homes 
Pvt. Ltd. 

SUB-LESSEE 
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I. MISUSE, ADDITIONS, ALTERATIONS ETC. 

In case of violation of any of the conditions, allotment shall be liable to be 
cancelled and possession of the premises along with the structure(s) thereon , if 
any, shall be resumed by the LESSOR. 

The sub-lessee will not make, any alteration or add itions to the said building or 
other erections for the time being on the demised premises, erect or permit to 
erect any new building on the demised premises without the prior written consent 
of the Lessor and in case of any deviation from such terms of plan , shall 
immediately upon receipt of notice from the Lessor requiring him to do so, correct 
such deviation as aforesaid . 

If the Sub-lessee(s) fails to correct such deviation(s) with in a specified period of 
time after the receipt of such notice, then it will be lawful for the Lessor to cause 
such deviation to be corrected at the expense of Sub-lessee who hereby agree to 
reimburse by paying to the lessor such amounts as may be fixed in that behalf. 

J. LIABILITY TO PAY TAXES 

The Sub-lessee or allottee(s)/final purchasers of sub-lessee shall be liable to pay 
all rates, taxes, charges and assessment of every description imposed by any 
Authority empowered in this behalf, in respect of the plot, whether such charges 
are imposed on the plot or on the build ing constructed thereon, from time to time. 

K. OVERRIDING POWER OVER THE DORMANT PROPERTIES 

The lessor reserves the right to all mines, minerals, coals, washing gold earth oil , 
quarries in or under the plot and full right and power at any time to do all acts and 
things which may be necessary or expedient for the purpose of searching for, 
working and obtaining removing and enjoying the same without providing or 
leaving any vertical support for the surface of the flats or for the structure time 
being standing thereon provided always, that the Lessor shall make reasonable 
compensation to the Sub-lessee for all damages directly occasioned by exercise 
of the rights hereby reserved . The decision of the LESSOR on the amount of 
such compensation shall be final and binding on the Sub-lessee. 

"'J'._. MAINTENANCE 

1. The sub-lessee at his own expenses will take permission for sewerage, electricity 
and water connections from the concerned departments. 

2. The sub-lessee shall have to plan a maintenance programme whereby the entire 
demised premises and buildings shall be kept: 

a) in a state of good condition to the satisfaction of the Lessor at all times. 

b) and to make available required facilit ies as well as to keep surroundings at 
all times neat and clean , good healthy and safe condition according to the 
convenience of the inhabitants of the place. And ensure ~ 

Manag~ ers) J~~~ Mis. Samdd~~:Homes 
Greater Naida Authority Pvt. Ltd. Pvt. Ltd . 

LESSOR LESSEE SUB-LESSEE 
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garbage/waste of the sector shall be disposed off at the earmarked 
place/land fills sites as per the policy of LESSOR for similar sectors. 

3. The sub-lessee shall abide by all regulations, Bye-laws, Directions and 
Guidelines of the LESSOR framed/ issued under section 8,9 and 10 or under any 
other provisions of U.P. Industrial Area Development Act 1976 and rules made 
therein . 

4. In case of non-compliance of terms and directions of LESSOR, the LESSOR shall 
have the right to impose such penalty as the LESSOR may consider just and 
expedient. 

5. The sub-lessee shall make such arrangements as are necessary for maintenance 
of the build ing and common services and if the building is not maintained 
properly, the LESSOR will have the power to get the maintenance done through 
any other Authority and recover the amount so spent from the sub-lessee. The 
sub-lessee will be individually and severally liable for payment of the 
maintenance amount. The rules/ regulation of U.P. Flat Ownership Act, 1975 
shall be applicable on the sub-lessee. No objection to the amount spent for 
maintenance of the build ing by the Lessee/LESSOR shall be entertained and 
decision of the LESSOR in this regard shall be fina l. 

M. CANCELLATION OF SUB-LEASE DEED 

In addition to the other specific clauses relating to cancellation , the LESSOR, as 
the case may be, will be free to exercise its right of cancellation of sub-Lease in 
the case of: 

1. Sub-lease being obtained through misrepresentation/suppression of material 
facts, mis-statement and/ or fraud . 

2. Any violation of directions issued or rules and regulation framed by any Authority 
or by any other statutory body. 

3. Default on the part of the Sublessee for breach/ violation of terms and conditions 
of and/ or non-deposit of due amounts. 

4. If at the time of cancellation , the plot is occupied by the sub-lessee thereon , the 
amount equivalent to 25% of the total premium of the plot shall be forfeited and 
possession of the plot will be resumed by the LESSOR with structure thereon , if 
any, and the sub-lessee will have no right to claim compensation thereof. The 
balance, if any shall be refunded without any interest. The forfeited amount shall 
not exceed the deposited amount with the Authority and no separate notice shall 
be given in this regard . 

5. If the Sub-lease deed is cancelled on the ground mentioned in para M1 . above, 
the entire amount deposited by the sub-lessee, till the date of cancellation shall 
be forfeited by the LESSOR and no claim whatsoever shall be entertained in this 
regard . 

Man~ ilders) 
Gre

1

:t!~r~:ta Authority 
Amrapali Dream Valley 

Pvt. Ltd. 

\);~~ 
Mis. Samridh1 ealty Homes 

Pvt. Ltd . 

LESSOR LESSEE SUB-LESSEE 
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OTHER CLAUSES 

The Lessor reserves the right to make such additions / alternations or 
modifications in the terms and conditions of allotment/lease deed/sub lease 
deed from time to time, as may be considered just and expedient. 
In case of any clarification or interpretation regarding these terms and 
conditions, the decision of Chief Executive Officer of the Lessor shall be final 
and binding . 
If due to any "Force Majeure" or such circumstances beyond the Lessee 
control , the Lessee is unable to make allotment or facil itate the sub-lessee to 
undertake the activities in pursuance of executed lease deed, the deposits 
depending on the stages of payments will be refunded along with simple 
interest@ 4% p.a. , if the delay in refund is more than one year from such date. 

If the Sub-Lessee commits any act of omission on the demised premises 
resulting in nuisance, it shall be lawful for the Lessor to ask the Lessee/sub­
lessee to remove the nuisance within a reasonable period failing which the 
LESSOR shall itself get the nuisance removed at the Sub- Lessee's cost and 
charge damages from the Sub-Lessee during the period of submission of 
nuisance. 

5. Any dispute between the Lessor and Lessee/ Sub-Lessee shall be subject to 
the territorial jurisdiction of the Civil Courts having jurisdiction over District . 
Gautam Budh Nagar or the Courts designated by the Hon'ble High Court of 
Judicature at Allahabad 

6. The Sub Lease Deed will be governed by the provisions of the U.P. Industrial 
Area Development Act, 1976 (U .P. Act No. 6 of 1976) and by the rules and/ or 
regulations made or directions issued, under this Act. 

7. The Lessor will monitor the implementation of the project. 

8. The Lessee/sub-Lessee of the Lessee shall be liable to pay all taxes/ charges 
livable from time to time Lessor or any other authority duly empowered by them 
to levy the tax/charges. 

9. In case of default of condition in brochure/tender documents and bye-laws of 
the lessor, render the sub-lease liable for cancellation and the sub-Lessee will 
not be paid any compensation thereof . 

.i. .' 10. Other buildings earmarked for community facilities can not be used for 
purposes other than community requirements . 

11 . All arrears due to the Lessor would be recoverable as arrears of land revenue. 

12. The Sub-Lessee shall not be allowed to assign or change his role , otherwise 
the sub-lease deed shall be cancelled and entire money deposited shall be 
forfeited . 

13. The Lessor in larger public interest may take back the possession o'f the 
land/building by making payment at the prevailing rate . 

14. In case the Lessee is not able to give possession of the land in any 
circumstances, deposited money will be refunded to the sub-lessee with simple 
interest. ~ 

Mana~ ilders) ~:.~~? Mis. Sam,: ~::ty Homes 
Greater Noida Authority Pvt. Ltd . Pvt. Ltd . 

LESSOR LESSEE SUB-LESSEE 
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PAYMENT RECEIPT 

PAYMENT RECEIVED BY AMRAPALI DREAM1.YALLEY PVT. LTD. FROM SAMRIDHI 
REAL TY HOMES PVT. LTD. AGAINST PLOT NO. DV-GH-09D, SECTOR- TECHZONE-IV, 
GREATER NOIDA (U.P.) AREA 27989 SQ.MTR. 

Date Cheque No. Amount I Bank 
22.05.2013 00001 l ,00,00,000/- Standard Chartered Bank, 

(One Crore) Barakhamba, Delhi 
23.05.2013 00002 1,00,00,0001- - do -

(One Cronv 
14.06.2013 UTRNo. 3 ,05, 74,3 75/- - do -

SCBLH 13165003935 (Three Core FiveLac 
Seventy Four Thousand ' 
Three Hundred Seventy 
Five) 

TOTAL 5,05,74,375/-

AMOUT PAID DJRECTLY TO ONIDA ON BEHALF OF AMRAPALI DREAM VELLEY 
PVT. LTD. 

14.06.2013 UTRNo. 9 ,48,90,600/- Kotak Mahindra Bank, 
KKBKH.13165851289 (Nine Crore Forty Eight Preet Vihar, Delhi 

TOTAL 

Lac Ninety Thousand Six 
. Hundred) 

9,48,90,600/-

ForAmrl~ ~Pvt. Ltd. 
<~~V'Uf . 

irector/Authorised Signatory . 
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I PLOT NO.- GH-09D 

PLOT NO.- GH-09 
0() 

-L. 

POSSESSION TAKEN OVER 

REVISED 
LEASE PLAN FOR 
PLOT NO-GH-O9D 
SEC-TEChZONE-O4 
GREATER NOIDA 

POSSESSION HANDED OVER 

LAW DEPTT. J9f-
PLNG. DEPTT. 

SR. DRAFTSMAN SR. EXECUTIVE 

GREATER NOIDA INDUS.TR;AL 
EVELOPMENT AUTHORITY 

I !'\AAA~rl 7\ftdAI I \f!'\An::::i '\IQ::::inn I AW M'd :l R n::::iqnnnw..1 
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POSSESSION TAKEN OVER 

REVISED 
LEASE PLAN FOR 
PLOT NO-GH-O9D 
SEC-TEChZONE-O4 
GREATER NOIDA 

POSSESSION HANDED OVER ,... 

:=)RCJ. DEPTT. \.../\4,\'<7 ~ 
SST.MANAGER MANAGER\' SR. MANAGER 

LAW DEPTT. #-
PLNG. DEPTT. 

SR. DRAFTSMAN SR. EXECUTIVE 

. GREATER NOIDA INDUSTRIAL 
EVELOPMENT AUTHORITY 
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15. All terms and conditions of brochure and its corrigendum, allotment, building 
bye-laws and as amended from time to time shall be binding on the Lessee. 

Schedule of Plot 

Sub-Divided Group Housing Plot No. DV-GH-09O, Sector-Techzone-lV, Greater 
Naida measuring 27989.00 sq.m . in the Distt. Gautam Budh Nagar (U.P) alongwith 
undivided, impartibly, unidentified lease hold rights in the portion of the said plot as per 
the enclosed plan and bounded as follows:-

East: 
West: As per Plan Attached 
South: 
North: 

In witnesses whereof the parties have hereunto set their hands on the day, month ano 
· the year first above written . 

' .(, 

Manager (Bui! ers) 
Greater Naida uthority 

LESSOR 

Mana~ullders) 
Greater Nolda lndl. Dev. Authority 

Signed for and on behalf of LESSOR 

For Amrapali Dream Valley Pvt. Ltd. 

/2~~i*~~.~ 
Signed for an on- behalf of LESSEE . 

r-or Samridhi Realty Homes ~W, 
\)~ 

Auth011sed lgnatory / Olrect01 
Signed for and on behalf of SUB-LESSEE 

Amrapali Dream Valley 
Pvt. Ltd. 

LESSEE 

Mis. Samridhi Realty Homes 
Pvt. Ltd. 

SUB-LESSEE 
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY 

I POSSESSION CERTIFICATE I 

Letter No . . f.R.~.P.l.~.g~.l.~J.~).!.? 3 0 

Date .. ... ........ . +..T.:J:v.~.E.:-.. ~ .\$. 

Plot Code .... ........ .......................... . Lessee I Allottee's Name 
Allotment No ... .. ~ ......... .................. . 
Plot No .......... ... ~.Y..-:-.. ~.~.:-:~.~.J.? .. . 

& Address .M.lf: ... ~~.M.RJ.P..HJ.. .~EA-CTJ 
. H.Q.~.E$. .. P.v.t ... L.:1J?.~ .............. . 

Block No .................. . '":":" ......... .... ... ... . 
Sector .......... .... T~.~h.~.~ ... ~ 
Status/Boundaries of plot Dimensions 

. t :~7~ .... ~~ ... ~.~.v:.✓ .. 7. I~,. D. r1 .r,..t_¼ . 

. ~~ .~~ ... ~ .~!-~:h.~_. ... N.ew. !kl~ -CfL. 

Area (In Sq. m.) Remarks 

North-East 
South-We~; . _· __ · .. _·_· .. . __ ·· ···-~;;_;:;;:·~\OJ"' 

South-East .. . ~G -r~::: _ ~J:~ d 

2_7~q,3 ~,.~-h: 
North-West ··············· ·· ·· ············· ········· 

Site plan of the plot is enclosed herewith. \JV_ 4 \.-1 ~ o 9j) Tc el-<2. ~--, v 
I/We have taken over possession of the plot No . ....... Block No .. -:-:-:-... Sector ......... on .... ~ 

I/We agree with the plot size, area, earmarked in the enclosed plan and the plot is 

free from encroachment. 

Possession handed over by Possession tak 

.,. 

Manager~'lders) 
Greater Nolda l~~~~v. Authority 

For Amrrlli Dream Valley Pvt. Ltd. . _ e~ over by 

1 

h-~r,J,4.,..,,xi For Sllflli,lht R-a;., _ " '{'r 

H-169, SECTOR-GAMMA GREATER Olrector/Authonsed Signatory 't'---, -~ 
DISTT. GAUTAM BUDH NAG NOIDA CITY },,~ '-t--~ ,11 

PIN -201 308 AR (U.P.) l£SS EE 
~IJ B - L c:,..ts. Et 

Signature of the lessee 

Copy to 

1. l:.essee ~" Q:. - l-Es n:: E-

2. General Manager (Property) 
3. General Manager (Engg.) 
4. General Manager (Finance) 

/ 
H-169, SECTOR-GAMMA, GREATER NOIDA CITY 

DISTT. GAUTAM BUDH NAGAR (U.P.) 
PIN - 201 308 

502350
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ISIGN-
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I POSSESSION HANDED OVER 
~~ 

REVISED 
LEASE PLAN FOR 
=>LOT NO-GH-O9O 
;EC-TECI-ZONE-O4 
:;REATER NOIDA 

::,RCJ. DEPTT. 

~ND DEPTT. 

LAW DEPTT. 

PLNG. DEPTT. 

i1rrr I \v¼,\'<7 
.SST.MANAGER MANAG{R\ ISR. MANAGER 

Q~ I ,4 I ~ 
HPAf:'

1 

N. TEHSILDAR ITEH$1LDAR 

' -~·.>•fj c:::,;L I ' 
r7 MANAGER .L.O. 

·t 
ISR. DRAFTSMAKJ I SR. EXECUTIVE 

GREATER NOIDA INDUSTRIAL 
nF\/1=1 nPl\/11=1\IT /\ I 1-ru" r,1-,-,., 
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AMRAPALI 
Dream Valley 

G . NOIDA 

Ref. No.: ADV/2013/3~.~B, 

GROUP 
Oeuelopmg India 

Dated: J. t /f:!J/~ O/ 3 

POSSESSION CERT IFICATE 

D,lle: 17.06.20 I J 

Scheme Code - BRS-03/2010 Sub-Lessee /Allottee's Name: Mis Samridhi Really Homes Pvt. Ltd. 

Plot No.: DY-GI 1-09D A du re!>,: ::!07.Sa C'h:1111b1.:r. 7 83 . D.B. Gupta Road. Karolb:igh. f\~•w Delhi-05 

Estate: Amrapali Dream Valley 

Sector- Techzonc-1 V, Greater Noida 

llou rHlnries of Plot: 

/\':!, per Attached Plan /\ re;i:27989.00 Sq. Mtr. 

We have taken over possession of !he f'lot No. DV-GH-09D, Sector- Techzone-lV. Greater 

Noida. District Gautam Budh Nagar, U11ai- Pradesh on 17.06.20 I J. 

\Ve agree ,, ith the plot size. areacanna:ked in the enclosed plan and the plot i':!, free from 

encroachment. 

Possession handed over b) Possession taken over b) 

For Amrapali Dream Valle) l'vt. Ltd. For M/s Samridhi Realty Homes Pvt. Ltd. 

y~ \-~~---
Di rector/ A ut hori zed signator) 

(Lessee) (Sub- Lesse<.') 

AMRAPALI DREAM VALLEY PVT. LTD. 
REGO. OFFICE : 307. 3rd Floor. Nioun Tower. Karkardooma Communitv Centre. Delhi -110092 

522352



AMRAPALI 
Dream Valley 

G . NOIDA 

Ref. No.: - A D V/20 I J/ ,1ti"bA 

ALLOTMENT LETTER 

To, 

M/s Samridhi Realty Homes P, t. Ltd. 

207, Sn i Chamber, 783, D.B. Gupta road, 

Karol Bagh, New Delhi-I 10005 

Deuelopmg India 

DateJ=f. /.t?.6/)... ~13 

r, 

Subject: - Allotment of' Plot No. DV-CH-09O1 Sector-Techzone IV, Grea ter Noitht in 

favour of M/s Samridh i n ealtr llomes Pvt. Ltd. 

The Gremer Naida lndustrinl De, d np11 t'Jll Authnrit) (C NI DA) inviteu bids under scheme 

c0de- l.3RS-0J 20 IO for :1llo1111e111 uf' ,aril us plot~. im:luding Plot No.GH-09. Sector-1 ed1.w11e­

l V. Greater Nuida. District Gautam BuJh Nagar ( Uttar Pradesh) for development 0f large 

Group Housing/ Builders/Residential plJt. We. Mi s Amrapal i Dream Valley Pvt. Llu.( thc 

Company) were the successful bidder for plot No.GH-09. Sector-Techzone-J V. Greater N riida. 

District Gautam l3udh Nagar ( Uttnr Prade,h) ndmea.,uring 354298.00 Square Mt::ters. 

Wherea-; Lease Deed for the alloucd plot admeasuring 354298.00 Square Meters was c,ccutcd 

un 25.02.10 11 by Greater Naida Industrial Development A uthority in ravour of the Company 

anti registered vidl· Book No. I. Volume No. 80<t9.PageNo. I to JO. Document No. 3267. 

\\ Ile, e.is IJ) out ph111 or the allotted plot I a~ been \ a111:tioncd b) GN I DA, iJc san1:tiu11 lc11c:r nu. 

PLG (BPJ-2596 GI I OPt\-5289 dated 13 06 2011 b) ,irtue or this. the Compan)' Lc"s~e ha" 

the option to al lot Sub-lease the land in o suitable smaller plots not less than I 0.000 Sq. Mt.-. 

as per planning r.orms of GINDA on certi in terms and condition. 

~o the Company Le!>see hasde1:id1:,I to sub-divide the allotted plot and according!) out of 

354298.00 Sq.Mtr .. a plot admeasuring 27989.00 Sq. Mtr. bearing no. DV-GH-09D has been 

sub-divided by the Lessee/Compan) after approval from the GNIDA. 

The Compan) has allotted the sub-dividl·d plot 110. D\'-G l-1-098D admeasuring 27939.00 Sq. 

l\1tr 10 M s Samridhi Realt) I lome:, I', t Ltd. Rq~d.Ul'I'. 207. Sai Chamber. 783. IJ.B. Cjupta 

Road. Karolbagh, Ne\\ Delhi- I I 0005. 1 he Sub - lease deed of sub-divided plot be·uing no. 

0 . 
~~~~~o~~n~~r~~Yo~.~~~u!vr.~r;hi~!2• 

532353
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DV-GH-09D, Sector- Techzone-IV, Greater Noida, District Gautam Budh Nagar (Uttar 

Pradesh) admeasuring 27989.00Sq. Mtr. has been executed on 17th day of JUNE 2013 in favour 

of Mis Samridhi Realty Homes Pvt. Ltd . by the Lessee/Company and duly registered with the 

Sub-Registrar. Gautam Budh Nagar, Greater Noida, Uttar Pradesh vide Book No. I, Volume 

No. 13499, Page ' .Jo. 1-B to 271. Document No. 14744 on 17/06/1013 after depositing the I 0% 

premium of the sub-divided plot i.e. Rs. 3,23,27,295/- (Rupees Three Crore Twent) Three 

Lakh Twenty Se\en Thousand Two Hundred Ninety Five Only) and ba lance 90% premium 

lease rent have to pa) by the Sub-Lessee directly to the Lessor / Authorit) (GNIDA) a~ per the 

payment plan of GN I DA pro\ ided in the Sub-Lease Deed . 

The said Company. M/<; Samridhi Realty Homes Pvt. Ltd.\\ ill be Sub- Lessee or Gl\lDA. ~o 

being a Sub- Lessee they have to follow and full y implement the group housing project on this 

Allotted Sub-leased Plot No. DV-GH-09D of GH-09. SecLOr-Techzone-lV. Great~r l\oida 

Admeasuring 27989.00 Sq.Mtr. Any default on the part of such Sub-Lessee to fu ll) implement 

the terms and condit ions of the Sub-Lease Deed or Scheme shall not be automaticall) 

considered as default of M/s. Amrapali Dream Valley Pvt. Ltd. Greater Noida Authority shall 

be entitled to rake any action against the Sub- Lessee as has been mentioned in the scheme 

broacher and Sub-Lessee Deed dated 17.06.201 3. 

The terms and conditions or scheme brochure of the Large Group I lousing BuilJers Residential 

Plot and the scheme BRS-03 10 IO shall be binding. on the Sub-Lessee . 

For Amrapali Dream Valle) P\ t. Ltd. 

'(~ 
Director/ Authorised Signatol) 

542354
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LEASE DEED 

This Lease Deed made on 25th day of FEBRUARY, 2011 between the GREATER 
NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY, a body corporate constituted 
under Section 3 read with 2 (d) of the Uttar Pradesh Industrial Area Development 
Act, 1976 ( U.P. Act No. 6 of 1976 hereinafter called the Lessor which expression 
shall unless the context does not so admit, include its successors, assigns) of the 
One Part and Mis. AMRAPALI DREAM VALLEY PRIVATE LIMITED, a company 
within the meaning of Companies Act, 1956, having its registered office at 307, 3rd 

Floor, Ni pun Towers, Community Centre, Karkardooma, Delhi-110032 through 
its Director Mr. Anil Kumar Sharma S/o Mr. M.M. Sharma Rio 83, AGCR Enclave, 
Karkardooma, ·Delhi-110092 duly · authorized by the Board of Directors vide 
Resolution dated 22.02.2011 (hereinafter called the Lessee which expression shall 
unless the context does not so admit, include its representatives, administrators and 
permitted assigns of the Other Part.) 

lf~ --WHEREAS-tl:le-p.l.ot-hereiAaiter described forms part of the land acquired under the 
Land Acquisition Act 1894 and developed by the Lessor for the purpose of setting up 
an urban aAd industrial township. 

~ 

AND WHERE.t\.S the Lessor has agreed to demise and the Lessee has agreed to 
take on lease the plot on the terms and conditions hereinafter appearing for the 
purpose of constructing Residential Flats and/or Plots according to the set backs and 
building 'plan approved by the Lessor. 

AND WHEREAS the Lessor has through a Sealed Two-Bid tender System awarded 
to the CONSORTIUM CONSISTING OF -

1. Mis Ultra Home Constr:uction Pvt.Ltd. - Lead Member 
2. M/s Ashirwad Linens Pvt. Ltd. - Relevant Member 
3. M/s Rainbow Cotton Pvt. ltd. - Relevant Member 

the plot NO. GH-09, Sector-Techzone-lV, GREATER NOIDA, area measuring 
354298 sq.m. after fulfilling the terms and conditions prescribed in the brochure and 
its corrigendum, if any, vide Reservation/Acceptance Letter No. PROP/ BRS-
03/2010/1670 DATED 23.7.2010 and Allotment Letter No. PROP/BRS-03/i o10/13, 
DATED 30.08.2010 and for the development and marketing of Group Housing 
Pockets/ Flats/Plots (in case of plotted development) on the detailed terms and 
conditions set out in the said allotment letter and brochure of the said Scheme. ~ND 
WHERE=AS the Lessor approved the name and status of SPC Mis. AMRAP.f-LI 
DREAM VALLEY PRIVATE LIMITED on the request of consortium members (as 
mentioned above), in accordance with the Clause-C-8(e) of the brochure of the 
scheme, to develop and market the-project on Plot No.GH-09, Sector Techzone-lV, 
GREATER NOIDA measuring 354298 sq. mtrs. 
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11. 

Balance 90% premium (Proportionate I 3682927710.00 
Instalment Due date Payable Payable Total E!ayable I Balance E!remium 

Premium Interest instalment 

~- - -· --·-----·- ---·--·- -- ---·--···- -·· ----- -------
. . . . 

Instalment No.1 28.02.2011 0.00 220975663.00 220975663.00 3682927710.00 
Instalment No.2 30.08.2011 0.00 220975663.00 220975663.00 3682927710.00 
Instalment No.3 28.02.2012 0.00 220975663.00 220975663.00 3682927710.00 
Instalment No.4 30.08.2012 0.00 220975663.00 220975663.00 3682927710.00 
Instalment No.5 28.02.2013 230182982.00 220975663.00 451 158645.00 3452744728.00 
Instalment No.6 30.08.2013 230182982.00 207164684.00 43734 7666.00 3222561746.00 
Instalment No.7 28.02.2014 230182982.00 \93353705.00 423536687.00 2992378764.00 
Instalment No.8 30.08.2014 230182982.00 179542726.00 409725708.00 2762195i82.00 
Instalment No.9 28.02.2015 230182982.00 165731747.00 395914729.00 2532012800.00 
Instalment No.10 30.08.2015 230182982.00 J51920768.00 382103750.00 2301829818.00 
Instalment No.11 28.02.2016 230182982.00 138109789.00 368292771 .00 2071646836.00 I 
Instalment No.12 30.08.2016 230182982.00 124298810.00 354481792.00 1841463854.00 
Instalment No.13 28.02.2017 230182982.00 110487831.00 · 340670813.00 1611280872.00 
Instalment No.14 30.08.2017 :.!JU182982:00 96676852.00 326859834.00 1381097890.00 
Instalment No.15 28.02.2018 230182982.00 82865873.00 313048855.00 1150914908.00 
Instalment No.16 30.08.2018 230182982.00 69054894.00 299237876.00 920731926.00 

Instalment No.17 28.02.2019 230182982.00 55243916.00 285426898.00 690548944.00 
Instalment No.18 30.08.2019 230182982.00 41432937.00 271615919.00 460365962.00 
Instalment No.19 28.02.2020 230182982.00 27621958.00 257804940.00 230182980.00 

Instalment No.20 30.08.2020 230182982.00 13810979.00 243993961 .00 0.00 

In case of default in depositing the installments or any payment, interest @ 
15% compounded half yearly shall be leviable for defaulted period on the 
defaulted amount. 

All payment should be made through a demand draft/pay order drawn 1n 
favour of "GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY" 
and payable at any Scheduled Bank located in New Delhi/GREATER NOIDA. 
The Lessee should clearly indicate his name and details of plots applied for / 
allotted on the reverse of the demand draft/pay order. 

Premium referred to in this document means total amount payable to the 
Lessor for the allotted plot. 

All payments should be remitted by due date. In case the due date is a 
bank holiday then the Lessee should ensure remittance on the previous 
working day. 

The payment made by the Lessee will first be adjusted towards the 
interest due, if any, and thereafter the balance will be adjusted towards the 
premium due and the lease rent payable. 
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I -
/ In case of allotment of additional land, the payment of the premium of the 

additional land shall be made in lump sum within 30 d?ys from the date of 
communication of the said additional land. 

The amount deposited by the Lessee will first be adjusted against the 
interest and thereafter against allotment money, installment, and lease rent 
respectively. No request of the Lessee contrary to this will be entertained. 1 

I 
8. EXTENSION OF -TIME 

1. In exceptional circumstances, the time of deposit for the payment of balance 
due amount may be extendedo by the Chief Executive Officer of the Lessor. 

2. However, in such cases of time extension, interest @ 15% per annum 
compounded half yearly shall be charged on the outstanding amount for such 
extended period. · 

3. Extension of time, in any case, shall not be allowed for more than 60 days for 
t~ e,Jch installment to be deposited, subject to maximum of three (3) such 
~ ""·-----extensions during the entire payment schedule. 

-;);;_-, 

4. For the purpose of arriving at the due date, the date of issuance of allotment 
letter will be reckoned as the date of allotment. 

And also in consideration of the yearly lease rent hereby reserved and the 
covenants provisions and agreement herein contained and on the part of the 
Lessee to be respectively paid observed and performed, the Lessor doth 
hereby demise on lease to the Lessee that plot of land numbered as Group 
Housing Plot No.GH-09, Sector-Techzone-lV, in the GREATER NOIDA, 
Oistt. Gautam Budh Nagar (U.P.) contained by measurement 354298.00 Sq. 
mtrs. be the same a little more or less and bounded: 

On the North by 
On the South by 
On the East by 
On the W est by 

As per Lease Plan attached 
As per Lease Plan attached 
As per Lease Plan attached 
As per Lease Plan attached 

And the said plot is more clearly delineated and shown in the attached plan 
and therein marked. 

TO HOLD the said plot (hereinafter referred to as the demisecrpremise.s with 
their appurtenances up to the Lessee for the term of 90 (ninety) years 
commencing from 25th day of February 2011 except and always reserving to 
the Lessor. I 

a) A right to lay water mains, drains, sewers or electrical wires under or 
above the demised premises, if deemed necessary by the Lessor in 
developing the area. 
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ABAD I SETTLEMENT AREA 
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b) The Lessor reserves the right to all mine and minerals, claims, washing 
goods, earth oil , quarries, 1n over & under the allotted plot and full right 
and power at the time to do all acts and things which may be 
necessary or expedient for the purpose of searching for working and 
obtaining removing and enjoy the same without providing or leaving 
any vertical support for the surface of the residential plot or for any 
building for the time being standing thereon provided always that the 
Lessor shall make reasonable compensation to the Lessee for all 
damages directly occasioned by the exercise of such rights. To decide 
the amount of reasonable compensation the decision of the Lessor will 
be final and binding on the Lessee. 

' 
C. AND THE LESSEE DOTH HEREBY DECLARE AND CONVENANTS WITH 

THE LESSOR IN THE MANNER FOLLOWING: 
a) Yielding and paying therefore yearly in advance during the said term unto the 

Lessor yearly lease rent indicated below:-
(i) Lessee has paid Rs.40921419.00 as annual lease rent being 1% of 

the plot premium for the first 1 O years of lease period. 
(ii) The lease rent may be enhanced by 50% after every 10 years i.e. 1.5 

times of the prevailing lease rent. 
(iii) The lease rent shall be payable in advance every year. First such 

payment shall fall due on the date of execution of lease deed and 
thereafter, every year. 

(iv) Delay in payment of the advance lease rent will be subject to interest 
@15% per annum compounded half yearly on the defaulted amount for 
the defaulted period. 

(v) The Lessee has to pay lease rent equivalent to 11 years @1 % of the 
premium of the plot as "One Time Lease Rent" phase wise before 
getting permission to execute Triparti te Sub-Lease Deed in favour of 
their prospective buyers unless the Lessor decides to withdraw this 
facility. On payment of One Time Lease Rent, no further annual-lease 
rent would be required to be paid for the balance lease period. This 
option may be exercised at any time during the lease period, provided 
the Lessee has paid the earlier lease rent due and lease rent already 
paid will not be considered in One Time Lease Rent option. 

b) The Lessee shall be liable to pay all rates, taxes, charges and assessment 
leviable by whatever name called for every description in respect of the plot of 
land or building constructed thereon assessed or imposed from time to time 
by the Lessor or any Authority/ Government. In exceptional circumstances 
the time of deposit for the payment due may be extended by the Lessor. But 
in such case of extension of time an interest @ 15% p.a. compounded every 
half yearly shall be charged for the defaulted amount for such delayed period. 
In case Lessee fails to pay the above charges it would be obligatory on the 
part or its members/ sub Lessee to pay proportional charges for the allotted 
areas. 
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c) The Lessee shall use the allotted plot for -construction of Group 
Housing/flats/plots. However, the Lessee shall be entitled to allot the dwelling 
units on sublease basis to its allottee and also provide space for facilities like 
Roads, Parks etc. as per their requirements, convenience with the allotted 
plot, fulfilling requirements or building bye-laws and prevailing and under 
mentioned terms and conditions to the Lessor. Further transfer/sub lease 
shall be governed by the transfer policy of the Lessor. 

i) Such allottee/sub Lessee should be citizen of India and competent to 
contract. 

ii) Normally, the permission for part transfer of plot shall not be granted 
under any circumstances. The Lessee. shall not be entitled to complete 
transaction for sale, transfer, assign or ptherwise part with possession 
of the whole or any part of the building constructed thereon before 
making payment according to the schedule specified in the lease deed 
of the plot to the Lessor. However, after making payment of premium 
of the plot to the Les·sor as per schedule specified in the lease deed, 
permission for transfer of built up flats or to part with possession of the 
whole or any part of the building constructed on the Group Housing 
Plot, shall be granted and subject to payment of transfer charges as 
per policy prevailing at the time of granting such permission of tr~nl?f~r. 
However, the Lessor, reserves the right to reject any transfer 
application without assigning any reason. The Lessee Will Jilso ' be 
required to pay transfer charges as per the policy prevailing at fhe tLme 
of such permission of transfer. 
The permission to transfer the part or the built up space will be granted 
subject to execution of tripartite sub- lease deed which shal~ be 
executed in a form and format as prescribed by the Lessor. On the 
fulfillment of the following conditions:-

a) The Lease Deed of plot has been executed and the Lessee has made 
the payment according to the schedule specified in the lease deed of 
the plot, interest and one time lease rent. Permission of sub-lease 
deed shall be granted phase wise on payment of full premium (with 
interest upto-the date of deposit) -of the plot of that phase. 

b) Every sale done by the Lessee shall have to be registered before the 
physical possession of the property is handed over. 

c) The Lessee has obtained building occupancy certificate from Planning 
Department, Greater NOIDA. 

d) The Lessee shall submit list of individual allo.ttees of flats within 6 
months form the date of obtaining occupancy certificate ... 

e) The Lessee shall have to execute sub lease in favour of the individual 
allottees for the developed flats/plots in the form and format as 
prescribed by the LESSOR. / 

f) The Sub-Lessee undertakes to put to use the premises for the 
residential use only. 
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g) The Lessee shall pay an amount of Rs. 1000/- towards processing fee 
and proportionate (pro-rata basis) transfer charges and lease reAt as 
applicable at the time of transfer and shall also execute sub lease deed 
between Lessor, Lessee and proposed transferee (sub-Lessee). The 
Lessee/ sub Lessee shall .also ensure adherence to the building 
regulations and directions of the Lessor. The Lessee as well as su8 
°Lessee shall have to follow rules and regulations prescribed in respect 
of lease hold properties and shall have to pay the charges as per rules 
of the Lessor/ Government of U.P. 
The transfer charges shall not be payable in case of transfer between 
son/daughter, husband/wife, mother/father and vice versa or between 
these six categories. A processing fee of Rs. 1000/- will be payable in 
such case. The transfer of the flat in favour of 1st sub-Lessee shall be 
allowed without any transfer charges but sub lease deed will be 
executed between the Lessor & Lessee and allottee. However, a 
processing fee of tfle Rs. 1000/- will be payable at the time of 
transfer/execution of sub-lease deed. The physical possession of 
dwelling units/flats/plots will be permitted to be given after execution of 
sub-lease deed. 

i) Every transfer done by the Lessee shall have to be registered before 
the physical possession of the flat/plot is handed over. 

j) Except otherwise without obtaining lhe corn_gletion certificate, the 
Lessee shall have option upto 31.03.2011, or as decided by the 
Lessor, to divide the allotted plot and to sub-lease the same with the 
prior approval of Lessor on payment of transfer charges @ 2% of 
allotment rate. However, the area of each of such sub divided plots 
should not be less than 10,000 sq. mtrs. 

k) Rs. 1000/- shall be paid as processing fee in each case of transfer of 
flat in addition to transfer charges. 

D. NORMS OF DEVELOPMENT 

The Lessee is allowed to develop the plots/construct the flats subject to 
achieving the density with the following norms. 

-
Maximum permissible Ground Coverage 35 % 
Maximum permissible FAR 2.75 
Setbacks As per Building Bye-laws 
Maximum Height No Limit 

E. CONSTRUCTIOn-

1. The Lessee is required to submit building plan together with the master plan 
showing the phases for execution of the project for approval within 6 months 
from the date of possession and shall start construction within 12 months from 
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the date of possession. Date· of execution of lease deed shall be treated as 
the date of possession. The Lessee shall be required to complete the 
construction of group housing pockets on allotted plot as per approved layout 
plan and get the occupancy certificate issued from Building Cell Department 
of the LESSOR in maximum 5 phases within a period of 7 years from the date 
of execution of lease deed. The Lessee shall be required to complete the 
construction of minimum 15% of the total F.A. R. of the allotted plot as per 
approved layout plan and get occupancy/completion certificate of the first 
phase accordingly issued from the building cell of the LESSOR within a period 
of three years from the date of execution of lease deed. 

In case of plotted development, the final purchaser/sub-Lessee of plot shall 
have to obtain completion certificate from the LESSOR within the period of 5 
years from the date of execution of lease deed. · 

2. All the peripheral/external development works as may be required to be 
carried out up to the allotted plot including construction of approach road, 
drains, culverts, electricity distribution/transmission lines, water supply, 
sewerage will be provided by the Lessor. However, all the expenses as may 
be required to connect these services with the internal system of services of 
plot shall be incurred by the Lessee. . 

3. Without prejudice to the Lessor's right of cancellation, the extension of time 
for the completion of Project, can be extended for a maximum period of 
another three years only with penalty as under: 

• For first year the penalty shall be 4% of the total premium. 

• For second year the penalty shall be 6% of the total premium. 

• For third year the penalty shall be 8% of the total premium. 

Extension for more than three years, normally will no! be permitted. 

4. In case the Lessee does not construct building within the time provided 
including extension granted, if any, for above, the allotment/ lease deed as the 
case may be, shall be liable to be cancelled. Lessee shall lose all rights to the 
allotted land and buildings appurtenant thereto. 

5. There shall be total liberty at the part of allottee /Lessee to decide the size of 
the fTafs I plots (in case of plotted development) or to decide the ratio of the 
area for flatted/ plotted development. The F.A.R. earmarked for 
commercial/Institutional use would be admissible but the allottee /Lessee may 
utilize the same for residential use as per their convenience. 

6. The allottee /Lessee may implement the project in maximum five phases and 
the occupancy certificate/completion certificate shall be issued by the 
LESSOR phase wise accordingly enabling them to do phase-wise marketing. 
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MORTGAGE 

The Lessee may, with prior permission of the Lessor, mortgage the land to 
any Financial lnstitution(s) / Bank(s) for raising loan for the purpose of 
financing his investment in the project on receipt of payment by allottee dr on 
receipt of assurance of payment by bank or under any other suitable 
arrangement in mutual settlement amongst the LESSOR, developer and the 
financial institution(s)/Bank(s). As regards the case of mortgaging the land to 
any Financial lnstitution(s)/ Bank(s) to mortgage the said land to facilitate the 
housing l_oans of the final purchasers, N.O.C may be issued subject to such 
terms and conditions as may be decided by the LESSOR at the time of 
granting the permission. 

Provided that in the event of sale or foreclosure of the mortgaged/charged 
property the LESSOR shall be entitled to claim and recover such percentage, -
as decided by the LESSOR, of the unearned increase in values of properties 
in respect of the market value of the said land as first charge, having priority 
over the said mortgage charge, the decision of the LESSOR in respect of the 
market value of the said land shall be final and binding on all the-.parties 
concerned. 

The LESSOR's right to the recovery of the unearned increase and the pre­
emptive right to purchase the property as mentioned herein before shall apply 
equally to involuntary sale or transfer, be it bid or through execution of decree 
of insolvency/court. 

G. TRANSFER OF PLOT 

...... 

~ 

1. Without obtaining the completion certificate the Lessee shall have 
the right to sub-divide the allotted plot into suitable smaller plots as per 
planning norms and to transfer the same to the interested parties upto 
31 .03.2011 , or as decided by the Lessor, with the prior approval of 
LESSOR on payment of transfer charges @ 2% of allotment rate. 
However, the area of each of such sub-divided plots should not be less 
than 10,000 sq.mtrs. However, individual flat/plot will be transferable 
with prior approval o! the LESSOR as per the following conditions-:-

(i) The dues of LESSOR towards cost of land shall be paid in accordance 
with the payment schedule specified in the Lease Deed before 
executing of sub-lease deed of the flat. \ 

(ii) The lease deed has been executed. 

(iii) Transfer of flat will be allowed only after obtaining completion certificate 
for respective phase by the Lessee. 

(iv) The sub-Lessee undertakes to put to use the premises for the 
residential use only. 
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(v) The Lessee has obtained building occupancy certificate from Building 
Cell/Planning Department, GREATER NOIDA. 

(vi) First sale/transfer of a flat/plot to an allottee shall be through a Sub­
lease/Lease Deed to be executed on the request of the Lessee to the 
LESSOR in writing. 

(vii) No transfer charges will be payable in case of first sale, including the 
built-up premises on the sub-divided plot(s) as described above. 
However, on subsequent sale, transfer charges shall be applicable on 
the prevailing rates as fixed by the LESSOR. 

(viii) Rs. 1000/- shall be paid as processing fee in each case of transfer of 
flat in addition to transfer charges. 

H. MISUSE, ADDITIONS, ALTERATIONS ETC. 

The Lessee/Sub-lessee shall not use flat for any purpose other than for 
residential purp_ose. 

1 

In case of violation of the above conditions, allotment shall be liable to be 
cancelled and possession of the premises along with structure thereon, if any, 
shall be resumed by the Lessor (Authority). 

The Lessee/Sub lessee will not make, any alteration or additions to the said 
building or other erections for the time being on the demised premises, erect 
or permit to erect any new building on the demised premises without the prior 
written consent of the Lessor and in case of any deviation from such terms of 
plan, shall immediately upon receipt of notice from the Lessor requiring him to 
do so, correct such deviation as aforesaid. 

If the Lessee/Sub-lessee fails to correct such deviation within a specified 
period of time after the receipt of such notice, then it will be lawful for the 
Lessor to cause such deviation to be corrected at the expense of Lessee who 
hereby agrees to· reimburse by paying to the Lessor such amounts as may be 
fixed in that behalf. 

I. LIABILITY TO PAY TAXES 
The Lessee shall be liable to pay all rates, taxes, charges and assessment 
of every description imposed by any Lessor empowered in this behalf, in 
respect of the plot, whether such charges are imposed on the plot or on the 
building constructed thereon, from time to time. 

J. OVERRIDING POWER OVER DORMANT PROPERTIES 
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The Lessor reserves the right to all mines, minerals. coals, washing gold /f;j: : 

to do all acts and things which may be necessary or expedient for the :1;, . 
earth's oils, quarries on or under the plot and full right and power at any time . ~,:,): ; 

purpose of searching for, working and obtaining removing and en~joyirrg the j;: 
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same without providing or leaving any vertical support for the .surface of the 
plot(s)/flats or for the structure time being standing thereon provided always, 
that the Lessor shall make reasonable compensation to the Lessee_ for all 
damages directly occasioned by exercise of the rights hereby reserved. The 
decision of the Chief Executive Officer/ Lessor on the amount of such 
compensation shall be final and binding on the Lessee/sub-Lessee. 1 

'. :;(,;-~ 
; iJ -~ 
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;f..t., .. 
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!t.,,t 

K. MAINTENANCE ' :i 1. The Lessee at his own expenses will take permission for sewerage, 
electricity and water connections from the concerned departments. 

2. That the Lessee shall have to plan a maintenance programme whereby 
the entire demised pr.emises and buildings shall be kept:-

a. In a state of good and substantial repairs and in good sanitary 
condition to the satisfaction of the Lessor at all times. 

ro•J -~.1. 
:f '! 
,I' '.( 

,f.',i 

, , 
•!. • • ~ 

b. And to make available required facilities as well as to keep r•l 
surroundi~~s in all ti~es neat and cl~an;- goodn~alth~ and ~~..f: 
safe cond1t1ons according to the convenience of the 1nhab1tants if./J• 
of the place. ~;1 

3. That the Lessee shall abide by all regulations, Bye-laws, Directions and · 
Guidelines of the Lessor ·framed/issued under section 8, 9 and- 1 O or 
under any other provisions of U.P. Industrial Area Development Act 
1976 and rules made therein. 

4. In case of non-compliance of terms and directions of Lessor, the 
Lessor shall have the right to impose such penalty as the Chief 
Executive Officer may consider just and expedient. 

5. The Lessee/sub Lessee shall make such arrangements as are 
necessary for the maintenance of the building and common services 
and if the building is not maintained properly, The Chief Executive 
Officer or any officer authorized by Chief Executive Officer of the 
Lessor will have power to get the maintenance done through the 
Lessor and recover the amount so spent from the Lessee/sub Lessee. 
The Lessee/sub Lessee will be individually and severally liable for 
payment of the maintenance amount. The rules/regulation of UP flat 
ownership act 1975 shall be applicable on the Lessee/sub Lessee. No 
objection on the amount spent for maintenance of the building by the 
Lessor shall be entertained and decision of the Chief Executive Officer, 
of the Lessor in this regard shall be final. -
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L. CANCELLATIO~ .OF LEASE DEED . . I 
In add1t1on to the other specific clauses relating to cancellation, the 
Lessor, as the case may be, will be free to exercise its right of 
cancellation of lease in the case of:-
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Allotment being obtained through misrepresentation/suppression of 
material facts , misstatement and/or fraud. 

2 Any violation of directions issued or rules and regulation framed by 
Lessor or by any other statutory body. 

3 Default on the part of the Lessee for breach/violation of terms and 
conditions of registration/allotmenUlease and/or non-deposit of 
allotment amount. 

4. If at the same time of cancellation, the plot is occupied by the Lessee 
thereon, the amount equivalent to 25% of the total premium of the plot 
shall be forfeited and possession of the plot will be resumed by the 
Lessor with structure thereon, if any, and the Lessee will have no right 
to claim compensation thereof. The balance, if any shall be refunded 
without any interest. The forfeited amount shall not exceed the 
deposited amount with the Lessor and no separate notice shall be 
given in this regard. 
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5. If the allotment is c~ncelled on the g_round mentioned in _s~b clause 1 tl~( 
above, then the entire amount depos1ted-oy the tessee, till the date of -~ '<{~ 
cancellation shall be forfeited by the Lessor and no claim whatsoever '"i~:.t 
shall be entertained in this regard. ·1t}.f 

M. OTHER CLAUSES 

1. The Lessor reserves the right to make such additions / alternations or 
modifications in the terms and conditions of allotmenUlease deed/sub lease 
deed from time to time, as may be considered just and expedient. 

2. In case of any clarification or interpretation regarding these terms and 
conditions, the decision of Chief Executive Officer of the Lessor shall be final 
and binding. 

3. If due to any "Force Majeure" or such circumstances beyond the Lessor's 
control, the Lessor is unable to make allotment or facilitate the Lessee to 
undertake the activities in pursuance of executed lease deed, the deposits 
depending on the stages of payments will be refunded along with simpleJ 
interest @ 4% p.a., if th~ delay in refund is more than one year fro111 such 
date. , : 

4. If the Lessee commits _~~y-~
1
pt of omission on the demised premi~es,re.s~!ti,ng 

in nuisance, it shal1 be laWfgf for the Lessor to ask the Lessee to rempv.e lhe 
nuisance within a reason'able p·eriod failing which the LESSOR shall itself get 
the nuisance removed at tl1e Lessee's cost and charge damages from the 
Lessee during the period of ~u~mi~_sion of nuisance. 

5. Any dispute between the Lessor and Lessee/ Sub-Lessee shall be subject to 
the territorial jurisdiction of the Civil Courts having jurisdiction over District­
Gautam Budh Nagar or the O9ui:ts designated by the Hon'ble High Court of 
Judicature at Allahabad 

6. The Lease Deed/allotment will be governed by the provisions of the U.P. 
Industrial Area Development Act, 1976 (U P. Act No. 6 of 1976) and by the 
rules and/ or regulations made or directions issued, under this Act 
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7. The Lessor will monitor the implementation of lhe project. Applicants who do 
not have a firm commitment to implement the project within the time limits 
prescribed are advised not to avail the allofment. 

8. The Lessee/sub-Lessee of the Lessee shall be liable to pay all taxes/ charges 
livable from time to time by Lessor or any other authority duly empowered by 
them to levy the tax/charges. 

r.,, 
t· -~~_;! 

~.-ii· ·"1-ltc, 
Ji.1;. 
~(j. 
~ ,. 

"i -,~ 
d..8 

9. Dwelling units/flats shall be used for residential purpose only. In case of 
default, render the allotmenVlease liable for cancellation and the Allottee/ 
Lessee/sub-Lessee will not be paid any compensation thereof. •;U 

10. Other buildings earmarked for community facilities can not be used for ·:H 
purposes other than community requirements. • _ .:gJ· 

11 . All arrears due to the Lessor would be recoverable as arrears of land revenue. f}: 
12. The Lessee shall not be allowed to assign or change his role, otherwise the ,l;· 

lease shall be cancelled afld entire money deposited shall be forfeited. I · "~ 
13. The Lessor in larger public interest may take back the possession of the ;11 

land/building by makin~ payment at the ~revailing rat~. ~ ~ 
14. I~ case the Lessor _is not able !o give possession of the lan_d in_ any ::.: r.!t.1 

circumstances, deposited money-will- be r-ef1:1nEled to the-allottee-wiU=!-s1mple ~*~f 
interest. ill:) 

15. All terms and conditions of brochure (Scheme Code BRS-03/2010) and its :V{ 
corrigendums, allotment, building bye-laws and as amended from time to time i} 
shall be binding on the Lessee. 

IN WITNESS WHEREOF the parties have set their hands on the day and in 
the year herein first above written. 

In presence of: 

Witnesses: k 
i ,cP~ 

A Of, f ~-~ -, 
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for and on behalf of LESSOR 
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For and on behalf of the LESSEE 
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No. 

To 

To 

: 126 

Particulars 

Samridhi Realty Homes Pvt Ltd 
C:N : U70200DL2013PTC249066 

Journal SO Voucher 

STP-WATER EXPENSES Dr 

TDS U/S-194C@ 1% on Contract ( IND. & 
HUF) 
SUSHMA YADAV (WATER SUPPLIER) 

New Ref 126 27,745.00 Cr 

On Account of: 

DEING WATl::R TANk.1::kS BILL NO. 126 
DATED 07-8-19 month of july 

(). I 

ANNEXURE -P-)3 
Dated 1-Sep-2019 

Debit Credit 

28,025.00 

280.00 

27,745.00 

Ef JTERED 

t 28,025.00 t 28,026.00 

Authorised Signatory 

Prepared by Checked by Verified by 

TRUE PY 
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" ~ / Movem nt Slip 

l~ r: s 61 
D a t e of Da te O'f Fln.in ce & 

Directo r 0 p a rtme nt CRM 
A/C 

CEO R ,i,·n a rks 
Receipt Certificat e 

\~ 
'f {tf fl1 '('. 

~~ Sc?n)~ 
~ 

. - -- - . • -•• •- --- ~-~-T . . . .. .. -· . ·---------- -
i Checklist for Processor & Reviewer (Payments Processing) Processor Reviewer 1· S.No. .. 

I 

1 Whether Invoice has Received Stamp 

2 Whether Invoice number & date of Invoice is correct I 

3 
Supp lier Name-no duplicate vendor, ensure where cost booked, payment also to the same vendor(ln case of 

duplicate vendor) 

4 
Check whether agreement (if required) has been made with the vendor & the invoice is submitted as per the 

~,._ terms of the agreement. 
{ _) s Check the amount of Service Tax & cenvat credit for booking 

6 TDS/WCT ca lcu lation-whether app licab le or lower TDS. Exception for no deduction to be verified 
7 Reverse Service Charge- along w ith cenvat credit 

8 
In case of purchase return or variation between the invoice & the actual quantity/information as per our 

records,check whether deduction has been made. 

9 Confirm company name where Invoice booked 

10 
Direct Invoice if PO not avai lable- no duplicate payments, chPck whpthpr ~ny PxpPn~e ;ilre~dy booked for 

the same period/activity 
11 Check for ou tstanding advances 

12 Check whether any provisions made last year 

13 Order Based Invoice, if PO available 
14 Company name on Invoice is correct or not 

15 
Check whether GRN in proper format, stamp for quality test(if applicable), weigh slip(if applicable) has beer. 
documented. 

Invoice Payment 

1 Bank selected for payment is correct 

2 Verified Payment mode for pa·yment-(Cheque/others) 
3 Check for payable amount 
4 Check for outstanding advances & set off with the same 
5 Verify Tally Voucher Number with Invoice for payment 

6 Check for Internal approval 
7 Checked for unregistered vendor if so then not allowed/PAN of supplier updated in 4QT 
8 Deductions/Retentions 

9 A/c payee stamp on cheque 

10 PAID stamp must be endorsed upon Payment. 
11 Authorized Signatory 

Invoice Processor Reviewer 
Payment 

Processor 

Sign - If.{ µ 
014 i tr=/ 111 ;,---

1i ~ · Comments:- Signature: Name: . , ; m /. · . it L./, l--1 .. 

TRw/coPY 

722372
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Samridhi Realty Homes Pvt. Ltd. 
Corp Office:- 438, Jagriti Enclave, 

De ih l. 

Ph: 

Bill Abstract 
Name of Project: Samridhi Grand Avenue / Date: 29/8/2019 

Name of Work: STP Water tanker ---
Name of Firm/Contractor : Sushma Yadav / Contact No. 9818790591 

R/ A Bill :_,.4&-r Cum _foN-<ll>19 '1 ,?2 
Work Order o. · :::f' u,,\,4-~O \ 

PAN No. 

_:,IJ ' "''6<6} ¼,.. 71 u BILL SUMMARY 
S/No. Description Unit Qty. Rate. A"}_ount (Rs.) Remark 

/ ' / 
STP water tanker supply at site 

/ V 
0 75.00 (.025.o / 1 Trips ~ 9.00 / v 

Extra STP water tanker essue for site from STP 
2 plant Trips 250.00 0.0 

I/ / 
Total Arnuunt (Rs.) 28025.0 ~ e----- r -
Add GST@% ·-

- . ,. 
I .. :-11.::'.,.fo. I LtmTDS@%• 

Payable Amount (Rs.)= 

R&rei½ 
(_-) r(~J-1· ~ f')-(}O 

(?--;t ,i5J)~ 
" 

, t~o-'t' ,i-~ ' 

/}i,lt9 
(c''Ji~ 1) 

)/{~ 
t \,y 

.,-----

'} ~ ~ \}l,}01 \ '.}\ 
~,v 

Billing Engineer Project Ma~ \ , ' DGM (Project) 

_.,PY 

I 
\ 

I 
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Date 

4-4-2019 Dr 
7-5-2019 Dr 

16-5-2019 Cr 
4-6-2019 Dr 
8-7-2019 Dr 

28-8-2019 Cr 
1-9-2019 Dr 

Cr 

) 

• 
Samridhi Realty Homes Pvt Ltd 

Cit -I: U70200DL2013PTC249066 

SUSHMA YADAV (WATER SUPPLIER) 
· Ledger Account 

VILL-ETTERA, SEC-4, GREATER NOIDA 

1-Apr-2019 to 15-Sep-2019 

Particulars Vch Type Vch No. 

STP-WATER EXPENSES Journal SO 121 

STP-WATER EXPENSES Journal SO 122 

HDFC Current 50200029221940 Payment 

STP-WATER EXPENSES Journal SO 123 

STP-WATER EXPENSES Journal SO 124 

HDFC Current 50200029221940 Payment 
STP-WATER EXPENSES Journal SO 126 

Closing Balance 

v~ 9(),~ i,; 
, . 

Debit 

25,864.00 

50,000.00 

7.5,864.00 
< 62,390.00 
1,38,254.00 

Pa e 1 
Credit 

25,864.00 
28,215.00 

28,215.00 
28,215.00 

{ 27,745.00 

1,38,254.00 _ 

1,38,254.00 

752375



Bill Book/Cash Memo 9818790591 

SUSHMA YADAV 
Add.: Village-Ettera, Sec. 4, Greater Noida 

S.tp. Water & Drinking Water Tan~eJ, c,J?. / 9 No. 12 J , , (} ,dh Oatetij!o/··~-~ .. 
Mls.,;;;.t2zt1.tY..!.dlk1 .. ~~~---·•?fe)/a?.ff;0.: ..................... . 
.................. ............................................................................................................ '!; ............................. . 

S.No. Particulars 

a/ ua · ,o:nktt z 
frlC"'1'7• S1 

~.&.O.E. 

Qty. Rate Amount 
Rs. P. 

I 

Total 2,ft:t 

TRUE1PPY 
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Samridhi Realty Homes Pvt Ltd 
CIN:U70200DL2013PTC249066 

Journal SO Voucher 

;.>articulars 

P-WATER EXPENSES ST 

To TD 
H 

To S 
N 

S U/S-194C@ 1% on Contract ( IND. & 
UF) 
USHMA YADAV (WATER SUPPLIER) 

ew Ref 127 21 ,632.00 Cr 

count of: On Ac 

B 
D 

EING WATER TANKERS BILL NO. 127 
ATED 08-10-19 month of aug-2019 

Dr 

Dated 8-0ct-2019 

Debit Credit 

21,850.00 

218.00 

21,632.00 

~~~ 
~-

f 21,850.00 f 21,850.00 

Authorised Signatory 

Prepared by Checked by Verified by 

TRUE;OPY 
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Movement Slip 

Pmject:-

S/No. 
Date of 

Receipt 
Department 

Date of 

Certificate 
CRM CEO Director Remarks 

s6 IQ:- ,o-_5 I O'-\ ~~ ~ 

- - ---- -- -

,· S.No. Checklist for Processor & ~eviewer (Payments Processing) Processor Reviewer .. . '• 

1 
2 

3 

4 

5 
6 

7 

8 

9 

10 

11 

12 
13 

14 

15 

/ 1 

2 
3 

4 

5 
6 

7 

8 

9 

lU 

11 

Sign -

Whether Invoice has Received Stamp 

Whether Invoice number & date of Invoice is correct 

Supplier Name-no duplicate vendor, ensure where cost booked, payment also to the same vendor(ln case of 

duplicate vendor) 

Check whether agreement (if required) has been made with the vendor & the invoice is submitted as per the 

terms of the agreement. 

Check the amount of Service Tax & cenvat credit for booking 

TDS/WCT calculation-whether applicable or lower TDS. Exception for no deduction to be verified 

Reverse Service Charge- along with cenvat credit 

In case of purchase return or vari9tiori between the invoice & the actual quantity/information ;is rPr 011r 

records,check whether deduction has been made. 

Confi.-n1 Lurr1µa11y '!ame where Invoice booked 

Direct Invoice if PO not available- no duplicate payments, check whether any expense already booked for 

the same period/activity 

Check for outstanding advances 

Check whether any provisions made last year 

Order Based Invoice, if PO available 

Company name on Invoice is correct or not 

Check whether GRN in proper format, stamp for quality test(if applicable), weigh slip(if applicable) has been 

documented. 

Invoice Payment 

Bank selected for ,:>ayment is correct 

Verified Payment mode for payment-(Cheque/others) 

Check for payable amount 

Check for outstanding advances & set off with thP 5:oimP 

Verify Tally Voucher Number with Invoice for pziymcnt 

Check for Internal approval 

Checked for unregistered vendor if so then not allowed/PAN of supplier updated in 4QT 

Deductions/Retentions 

A/c payee stamp on cheque 

PAID stam must be endorsed upon Payment. 

Authorized Signatory 

Invoice PrOct:Ssor Reviewer 

Comments:- Signature: 

TRUE~PY 

Name: 

Payment 
Processor 

782378



,. 
Samridhi Realty Homes Pvt. Ltd. 
Corp Office:- 438, Jagriti Enclave, 

Delhi. 

Ph: 

Name of Project: Samridhl Grand Avenue / 
Name of Work: STP Water tanker ,,_,, 

Name of Firm/Contractor : Sushma Yadav _,,,, 

R/A Bill: Y,"W RA Cum AUG -201 
Work Orden:lo.: ~ -tt, 

S/No. Description 

STP water tanker· supply at site 
1 

Bill Abstract 

BILL SUMMARY 
Unit Qty. 

Trips f.oo 

Date: 

Contact No. 

PAN No. 

Rate. 

,, 

f, .oo 
Extra STP water tanker essue for site from STP 

2 ~~ ~~ 250.00 

Total Amount (Rs.) 

AddGST@% 

LessTDS@%= 

Payable Amount (Rs.)= 

p 
. ' 

Billing Engineer 

\, 

29/8/2019 

9818790591 

Amount (Rs.) Remark 

,, 

(iia5o.o 
0.0 

21850.0 

\D 

DGM (Project) 

792379



Date 

4-4-2019 Dr 
7-5-2019 Dr 

16-5-2019 Cr 
4-6-2019 Dr 
8-7-2019 Dr 

28-8-2019 Cr 
1-9-2019 Dr 

25-9-2019 Cr 
8-10-2019 Dr 

Dr 

Cr 

) 

Samridhi Realty Homes Pvt Ltd 

CIN:U70200DL2013PTC249066 

SUSHMA YADAV (WATER SUPPLIER) 
Ledger Account 

VILL-ETTERA, SEC-4, GREATER NOIDA 

1-Apr-2019 to 23-0ct-2019 

Particulars Vch Type Vch No. 

STP-WATER EXPENSES Journal SO 121 
STP-WATER EXPENSES Journal SO 122 
HDFC Current 50200029221940 Payment 

STP-WATER EXPENSES Journal SO 123 
STP-WATER EXPENSES Journal SO 124 
HDFC Current 50200029221940 Payment 

STP-WATER EXPENSES Journal SO 126 
HDFC Current 50200029221940 Payment 

STP-WATER EXPENSES Journal SO 127 
STP-WATER EXPENSES Journal SO 128 

Closing Balance 

Debit 

25,864.00 

50,000.00 

62,389.00 

1,38,253.00 
49,378.00 

1,87;631.00 

Page 1 
Credit 

25,864.00 
28,215.00 

28,215.00 
28,215.00 

27,745.00 

21,632.00 
27,745.00 

1,87,631 .00 

1,87,631.00 

802380



i ~ D/\TE 

P/\GE 

fA1 ,tt// IT{F1i o :z__ 

01--1 u fJ (j , 7g 77 1--

71 7go'J-

?'J 761? 1-
s-s,.2~11 i. I 11 78P"i-

'iJ 786
~ 

?; '1$17?-

?J 7J,1)7-

7; -;go?-

?7 
7gp7-

?! 7~"'r 

?; 7g.,.7-

?; 7$e,?-

?J 78~jL-

·1; ~811 ?-

11 '75,:;z-

/7 //<{11-?-

?J "i3"'1'r 

~ 7&,?-

?7 7g,r:,-7-

?t 7g,?-

?7 /?f21 "7--

~~ 
7g,,, ;:z 

e"J} 7S""r 

7J 7Yi7r 

11 7$0'7 

TRuJtoPv 

812381



Bill Book/Cash Memo 9818790591 

SUSHMA YADAV 
Add.: Vlllage-Ettera, Sec. 4, Greater Noida 

S.tp. Water & Drinking Water Tanker "J! , ,q 

No. C t.?~"2- - aJ ' ,(J . It . Date~t1:.::-~l1 
Mls .... ~!.'.:C(.&?.k.:C. ... ; .... l:! ... K.qr,ca.f';I-J.1?.?Jr.1~5 .. -: .......... . 
... •••• • •• ••• • • •• -··· ............................................ " •••• ,. ............ .. . .. fl •• ' ...... .. . ........ . 

S.No. Particulars Qty. Rate Amount 
Rs. P. 

(i}c1dft · of· fl_wjuf; 
;-5,,2,c,(Cj JoJJ--8~21f 

E.&.O.E. Suffla~v 

~~ 
c;_....,,-

I 

I 

I 

• I 

822382



Bill Book/Cash Memo 9818790591 

SUSHMA YADAV 
Add.: Village•Ettera, Sec. 4, Greater Noida 

S.tp. Water & Drinking Water Tanker tJ f 
:: .... ~~Q"?.r.:1.'..~r:cllt;-bl.1.f.:~: ... ~'.° 

S.No. Particulars 

tZ n-- ~(ittt/"z_, 

,v, h 1-, I// 6 

((/c,1'Z/fz · o,/ ~ 
;-5---2~rq Jc;3J-;j~,l'ff 

E.&.O.E. 

Qty. Rate Amount 
Rs. P. 

· ~ 

-~ 

I 

TRUEfoPY 

832383



◄ 

Samridhi Realty Homes Pvt Ltd 
CIN : U70200DL2013PTC249066 

Journal SO Voucher 

No. : .128 

Particulars 

STP-WATER EXPENSES 

Tu TDS U/S-·194C@ ·1% on Contract ( IND. & 
HUF) 

To SUSHMA YADAV (WATER SUPPLIER) 
New Ref 128 27,745.00 Cr 

On Account of : 

BEING WATER TANKERS BILL NO. 128 
DATED 08-10-19 month of sept-2019 

Dr 

Dated 

Debit 

28,025.00 

8-0ct-2019 

280.00 

27,745.00 

f 28,025.00 f 28,025.00 

Authorised Signatory 

Prepared by Checked by Verified by 

842384



Movement Slip 

Project :-

S/No . 

i S.No. 

1 

L,....... 2 
I 

3 

4 

5 

6 

7 

.8 

9 

10 

11 
12 

13 

14 

15 

.. 

- 1 

2 

3 
4 
5 

6 

7 

8 
9 

10 

11 

Sign -

Date of 
Receipt 

Department 
Date of 

Certificate 
CRM 

' 
Checklist for Processor & Reviewer (Payments Processing) 

Whether Invoice has Received Stamp 

Whether Invoice number & date of Invoice is correct 

Supplier MJmo no clupli ca tc vcnclcr, cn3urc whCfc coat boolw cJ, poyrnun l ul:io lo the ~urrw vcJJcJor(ln co~c of 

duulicd LP. v~JJdr.H) 

Check whether agreement (if required) has been made with the vendor & the invoice is submitted as per the 

terms of the agreement. 

Check the amount of Service Tax & cenvat credit for booking 

TDS/WCT calculation-whether applicable or lower TDS. Exception for no deduction to be verified 
Reverse Service Charge- along with cenvat credit 

In case of purchase return or variation between the invoice & the actual quantity/information as per our 

records,check whether deduction has been made. 

Confirm company name where Invoice booked 

Direct Invoice if PO not available- no duplicate payments, check whether any expense already booked for 

the same period/activity 

Check for outstanding advances 

Check whether any provisions made la st year 

Order Based Invoice, if PO available 

Company name on Invoice is correct or not 

Check whether GRN in proper format, stamp for quality test(if applicable), weigh slip(if applicable) has been 

documented. 

Invoice Payment 

Bank selected for payment is correct 

Verified Payment mode for payment-(Cheque/others) 

Check for payable amount 

Check tor outstanding advances & set off with the same 

Verify Tally Voucher Number with Invoice for payment 

Check for Internal approval 

Checked for unregistered vendor if so then not allowed/PAN of supplier updated in 4QT 

Deductions/ Retentions 
A/c payee stamp on cheque 

PAID stamp must be endorsed upon Payment. 

Authorized Signatory 

Invoice Processor Reviewer 

(#f 
Signature: 

TRUE 9'bPY 

Processor 

Remarks 

Reviewer 

Payment 

Processor 

Ii 

852385



Samridhi Realty Homes Pvt. Ltd. 
Corp Office:- 438, Jagriti Enclave, 

Delhi. 

' Ph: 

Nome of Project: Samridhi ~rand Avonuo 

Nmne of Work: STP Water tanker --­
Name of Firm/Contractor : Sushma Vadav .,,­

R/ A Bill :...-4&1'1'1 RA Cum ~EP-2019 C ~ 
Work Order No.: 

S/No. Description 

STP water tanker supply at site 
1 

Bill Abstract 

BILL SUMMARY 
Unit Qty. 

Trips ~ 00 

Dato: 

Contact No. 

PAN No. 

Rate. 

475.00 

Extra STP water tanker essue for site from STP 
2 ~~ To~ 250.00 

Total Amount (Rs.) 

Add GST@% 

Less TD_S @ %= 

Payable Amqunt (Rs.)= 

Billing Engineer 

. 10/9/2019 

9818790591 

Amount (Rs.) Remark 

~ 025.0 ( 

0.0 

~g ,o 
0 ,. 

1-
, - -

. ~ 

. .Qt:l '\ (Y \ ]_. 

R JE ~ PY 

862386
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BIii Book/Cash Memo 9818790591 

SUSHMA YADAV 
Add.: Village-Ettera, Sec. 4, Greater Noida 

.......................................................................................................................... 
r Rate Amount' 
S.No. Particulars Qty. 

Rs. P. 

ti11· //-t{ i$ --r /4 7 I 0/JZ, ~ ~,z. 
5f ~J5 

/1/·611· 51 
:;,gb{_)/ 

, 

fY!tnt-1-/1 cf~ k1P¼ ~.f-;c.:: 

/-q ... ;/11J-c; ;p-q--.Z/l1 

~~Q 
:--\\~ . 

\:, \ 

~ 
t-,,, 

. 
\..._ Total ~o./-f?) 
E.&.O.E. 

882388



Smnridhi Realty Hc,mcs Pvt l..td 
CIN: U70200DL201 ~,PTC24!)0(>6 

Journal SO Voucher 

Particulars 

STP-WATER EXPENSES 

To TDS U/S-194C@ 1 % on Contract ( IND. & 
HUF) 

To SUSHMA YADAV (WATER SUPPLIER) 

On Account of: 

bill no-129 date-31.10.2019 month od oct 
-2019 

Dr 

,~/ ;y- /. 
Checked by 

Oc1~cd : 1-rE:b-2020) 

~Debit ·-··--·_ 0~di~ 

28,025.00 

281.00 

27,744.00 

f 28,025.00 f 28,025.00 

Authorised Signatory 

Verified by 

TRUEyiOPY 

892389



) 

Samridhi Realty Homes Pvt Ltd 
CIN:U70200DL2013PTC249066 

Journal SO Voucher 

132 

Particulars 

STP-WATER EXPENSES 

To TDS U/S-194C@ 1% on Contract ( IND. & 
HUF) 

To SUSHMA YADAV (WATER SUPPLIER) 

On Account of: 

bill no-132 date 1-2-2020 month of jan-2020 

Dr 

Dated 1-Feb-2020 

Debit 

28,500.00 

281.00 

I 
28,219.00 

f 28,500.00 f 28,500.00 

Authorised Signatory 

Prepared by Checked by Verified by 

902390



Samridhi Realty Homes Pvt Ltd 
CIN: U70200DL2013PTC249066 

Journal SO Voucher 

. Particulars 

STP-WATER EXPENSES 

To TDS U/S-194C@ 1% on Contract ( IND. & 
HUF) 

To SUSHMA YADAV (WATER SUPPLIER) 

On Account of : 

Dr 

bill no-134 date -1-2-2020 month of november 
-2019 

Dat0d : 1-r-e:.i-2020 

Debit 

28,025.00 

Credif 

281.00 

27,744.00 

f 28,025.00 f 28,025.00 

Authorised Signatory 

V~l iri~J L,y 

TRUEdoPY 

912391



13!i 

Particulars 

Samridhl Realty Homes Pvt Ltd 
CIN:U70200DL2013PTC249066 

Journal SO Voucher 

Dated '1-Feb-2020 

Debit Credit ----------------------
STP-WATER EXPENSES 

To TDS U/S-194C@ 1% on Contract ( IND. & 
HUF) 

To SUSHMA YADAV (WATER SUPPLIER) 

On Account of : 

Dr 

bill no-135 date ·_ 1-2-2020 month of dec-2019 

~\_t)~.,o 

Prepared by Checked by 

950.00 

t 950.00 

10.00 

940.00 

t 950.00 

Authorised Signatory 

Verified by 

RUE i OPY 

922392



Pro ject:-

5/No. 

S.No. 

1 

2 

3 

4 

·, s 
·-) 6 

7 

8 

9 

111 

11 
12 

13 

14 

15 

1 

2 

3 
4 

' !., 

---- 6 
7 

8 

9 
10 

11 

Sign -

Date of 

Receipt 
Dop::irtmont 

Date of 

Certificate 
Cl1M 

Checklist for Processor & Reviewer (Payments Processing) 

Whether Invoice has Received Stamp 

Whether Invoice number & date of Invoice is correct 

CEO 

Supplier Name-no duplicate vendor, ensure where cost booked, payment al~o to the same vendor(ln case of 

duplicate vendor) 

Check whether agreement (if required) hos been mad e with the vendor & the invoice is submitted as p~r the 

terms of the a11reement. 

Check the amount of Service Tax & cenvat credit for booking 

TDS/WCT calcu lation-whether applicable or lower T0S. Exception for no deduction to be verified 

Reverse Service Charge- along with cenvat credit 

In case of purchase return or variation between the invoice & the actual quantity/information as per our 

records,check whether deduction has been made. 

Confirm company name where Invoice booked 

Direct Invoice if PO n t v~ ilahl>1- nn d1111ll1 ,1 1 • IJc1y11I ·1Il~, clil' ·k wht:Lhw ;my !'XfJ!'n•;n nlrn;idy hnokf.l d for 

the same perind/ar.tivlty 

Check for outstanding advances 

Check whether any provisions made last year 

urder tlased Invoice, it PO ;iv;iil;ihl<> 

Company name on Invoice is correct or not 

Chick w hothor GRN in proper format, ntomp for qunlitv tu r(if 11pplic11b li- ). uurit{I• ; lip(ir .JjJl) lii.dlJI~) !kt~ IJ~ie 11 

documented. 

Invoice Payment 

Bank selected for payment is correct 

Verified Payment mode for payment-(Cheque/others) .. -
Check for payable amount 

Check for outstanding advances & set off with the same 

Verify rnlly VuuLl ,1::1 NuI I1 1Je1 w lL1I11I vulLe ruI µJytr teti t 

Check for Internal approval 

Checked for unregistered vendor if so then not allowed/PAN of supplier updated in 4QT 

Deductions/Retentions 

A/c payee stamp on cheque 
•• •a ----. -- -----·-----. -~--- -- --

f'A ID JL011Iµ 11,u,l I.Jo:: 1::11Liu1~1:LI uµuII Pdylrll:lll. 

Authorized Signatory • 
Invoice Processor Reviewer 

~;E~ l)f 
Comments:- Signature: 

TRUE,OPY 

Di re..tor Rc111,Jtks 

- -

Processor Reviewer 
~ 

. 

' 

I• 

1, 

Payment 

Processor 

Name: () ~~ fvJ I g ' 

932393



Samridhi Realty Homes Pvt. Ltd. 
Corp Office:- 438, Jagriti Enclave, 

Delhi. 

Ph : 

Name of Project: Samridh; Grand Avenue 

Name of Work: STP Water tanker 

Bill Abstract 
Date: 

Name of Firm/Contractor : Sushma Yadav Contact No. 

R/A Bill :.,.50TH RA s.;th ~~ UV +r>Pe c. -l't ,a. ✓""1'•2--0~PAN No. 
Work Order No.: 

BILL SUMMARY 
S/No. Description Unit Qty. Rate. 

✓-

~IP water tanker supply at site 
1 

Extrc1 TP water t anker essue for site frum STP 
2 ~~ To~ 250.00 

Total Amount (Rs.) 

AddGST@% 

LessTDS@%= 

11/2/2020 

9818790591 

Amount (Rs.) 

0.0 

85500.0 

0 · ~ .-" So= ~ -\1-u b;l9h wct cn0b~ 

%& ~ ~ ~ +h.Q M ~~ 

~\uS -~ Ft~ "jl)u L~<- Q.IXO~ ~ :I ~ 
~ -\-~ b,'~ { "1tJo~ -@ C'lf>O~ ~CM 

Ohl_ ('l()O-t ~ \i 1)0,.)\c) QsYl ~ ~ ~ 

Blll111g 1:ngrneer 

• 

942394



--
. 

SUMMARY 
I • 

' S/No. Description Unit Qty. 

\ J "'l _ ,...,.,.. / 

<>... / ----1 JANUARY MONTH~ 
.,,.), ,:,:\ - • C, , (,) 

P"f'/ - ._,-VII NO. ( 60 
V 
1 .... 

2 DECEMBER MONTH 2 i1.9u; ,qr / 2 
~ 

~ 0 NO. 
I,,, ,~ 

3 NOVEMBER MONTHJ; ~lB- ~\9 (59 It NO. 

\ 4 OCTOBER MONT~.2/,~ 9- \ C\ NO. ,,59 
( 
.... 

,I Ji \ 
... 

TOTAL 
\ NO. ;180 

' 
. . 

) 

-~W)l \ 

~ ~ tP \ . .. 
~ ~ -V 

I 

952395



r · --
I • 
I \ 

I• 

Samridhi Realty Homes Pvt Ltd 
438, Jagriti Enclave 

NEW OELHl-92 , 
CIN: U70200DL2013PTC249066 

I 

jU!JI IM/\ YA.DI V 1(WAT(:I{ aurrucri) 
Ledger AccQunt 

VILL-ETTERA, SEC-4, GREATER NOIDA 

1-Apr-2019·to 5-Feb-2020 

Date Particulars Vch Type 

4-4-201 9 Dr STP-WATER EXPENSES Journ:il so 
.BEING WATER TANKERS BILL NO. 121 
DA TED 04-04-2019 

7-5-201 9 Dr STP-WATER EXPENSES Journal $0 
BEING WATER TANKERS BILL NO. 122 
DATED 07--05-2019 

ib o J U'IU t:r IIUI U Clurrent 501UOUZ-J221:MU l'oymcnt 
BEING ONLINE PAYMENT TO VENDORS 

4-6-2019 Dr STP-WATE'R EXPENSES Journal SO 
BEING WATERTANKERSBIU.N0.123 
DA TED 04-06-2019 

8-7-201 9 Dr STP-WATER EXPENSES Journal SO 
BEING WATERTANKERSBIUNCJ.124 
DATED 08-07-2019 ·' ' 

28-8-2019 Cr HDFC Current 5020002922194& 
BEING <JN,fJNE PYMT TO VENVORS 

Payment 

1-9,.-2019 Or S1P41V,\TER EXPENSES 
-· 

JoumalSO 
j .,, 

:" . . .. 

HDFC C~rrent 50200029221940 Paymei:t 
. BEING ON.LINE PAYMENT TO VENDORS ( 
KAPL 20+20+30) . 

· 8-10-20'19 Dr STP-WATER EXPENSES JournalSO 
.BEING WATER TANKERS BILL NO. 127 
DATED 08-10-19 month ofaug-2019 

• , ·--Dr STP-WATER EXPENSES Journal SO 

·15-11-20'i9 Cr 

BEiNG WATER TANKERS BILL NO .. 128 
DATED OB.:.J0-19 month of ~ept-2019 

HOFC c'urtent 50200029221940 · Payment 
BEING ONLINE RTGS PAID TO VENDORS · ~ 
( RS. 9,000/- HOLD OF VR THINKOVATIVE · 
t<RS. 2700i PREM LANDSCAPING- GST · , . 
NOTE DEPOS/1) . 

Vch No. 

121 

122. 

123 

124 

126 

TRUEJoPY 

Pa e 
Debit Cred 

25,8.64. 
•'• I 

28,215.0 

5.0,000.~0 
• ' 1 ,, 

962396



S.No. 

Bill Book/Cash Memo 9818790591 
I ' 

' 
' 

SUSHMA YADAV 
Add.: Village-Ettera, Sec. 4, Greater Noida 

Particulars Qty. Rate Amount 
Rs. P. 

Wa-fzc'c7v ktJvKtJd"p 

J1/,tfi' 7, 51 
(C·dt)Ot: !' .- ?A) I Ct ) 

Sushma Yadav 

TRUE joPY . 

y 

I 

\ 

I 

972397
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,II ,.' l . Bill Book/Cash Memo . 9818790591 

. ~SUSHMA YADAV 
Add.: Village-Ettera, Sec. 4, Greater Noida 

S.t.p. Water & Drinking Water Tanker 

:~~ ... !.~.? .. :20:!!!P..;;__!.Y.:.&f#.tl.#fc:J;;.:;;;?5..·.·.~:::::~~-
......................................................................................................... 

S.No. Particulars Qty. Rate Amount 
Rs. P. 
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Bill Book/Cash Memo 9818790591 

SUSHMA YADAV 
Add.: Village-Ettera, Sec. 4, Greater Noida 

S.t.p. Water & Drinking Water Tanker 
No. lJ ·1 dJi , 0 . )/i . Date ....... : .............. . 
Mis .... . d.c:!.21.c!.?:( .. : .... t(. .... {;;~qf.~ .... .. J!C.:.i..1<'.~(./,;l..: ................. . 

r 
Qty. Rate Amoun~ 

S.No. Particulars 
R&. P. 

vib;;tttJ7--- -;;;/)1,/i;;-tf"? -
51 V/7.;;-- /28D~SJ [_.,-

~! (;1,1-S 1 
t 

/ 

/ 
( 1 ~ v vew1bea' ~ 2--D\ q) 

ytt/)hc /- t,,:JI 
.. 

!,'J·o -

f!Z1/1l c/ · (Jf.171,#t/p . 

1 

"" 
· Total ~ff"4/J -

E.&.O.E. 

--- ----:,.....ib...,,..t¥ =• ,r.," -----

1012401



//r/( ~c{r/1 

I)_ - // ,_;z,,..; t 

/t-11--:z,,.11 

z , 

.2_ . 

.2__ 

2__ 

2__ 

'.2_ 

2 

z 

;)tJC(o 

,2qc,;o 

;;q t/o 

1022402



Movement Slip 

Project:-

S/No. 

S.No. 

1 

2 

3 

4 

5 

) 6 
-" 7 

8 

9 

10 

11 

12 

13 

14 

15 

1 

2 

3 
4 

5 

6 
7 

8 
9 

10 

11 

Sign -

nate of 

Receipt 
Department 

-- ----------

Date of 

Cert,ticate 

-- ~- - -

CRM 

------ --

Finance & 

A/C 

-- - ------ - -

Checklist for Processor & Reviewer (Payments Processing) 

Whether Invoice has Received Stamp 

Whether Invoice number & date of Invoice is correct 

CEO 

Supplier Name-no duplicate vendor, ensure where cost booked, payment also to the same vendor(ln case of 

duplicate vendor) 

Check whether agreement (if required) has been made with the vendor & the invoice is submitted as per the 

terms of the agreement. 

Check the amount of Service Tax & cenvat credit for booking 

TDS/WCT calculation-whether applicable or lower TDS. Exception for no deduction to be verified 

Reverse Service Charge- along with cenvat credit 

In case of purchase return or variation between the invoice & the actual quantity/information as per our 

records,check whether deduction has been made. 

Confirm company name where Invoice booked 

Direct Invoice if PO not available- no duplicate payments, check whether any-expense already booked for 

the same period/activity 

Check for outstanding advances 

Check whether any provisions made last year 
Order Based Invoice, if PO available 

Company name on Invoice is correct or not 

Check whether GRN in proper format, stamp for quality test(if applicable), weigh slip(if applicable) has been 

documented. 

Invoice Payment 

Bank selected for payment is correct 

Verified Payment mode for payment-(Cheque/others) 

Check for payable amount 

Check for outstanding advances & set otf with the same 

Verify Tally Voucher Number with Invoice for payment 

Check for Internal approval 

Checked for unregistered vendor if so then not allowed/PAN of supplier updated in 4QT 

Deductions/Retentions 

A/c payee stamp on cheque 

PAID stamp must be endorsed upon Payment. 

Authorized Signatory 

Invoice Processor Reviewer 

Comments:- Signature: 

Director 

------ -- -

Processor 

Name: 

PY 

/ 

Rom ri<& 

Reviewer 

Payment 

Processor 

·-

: 

r 

7 
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~ .,ll;.J ,, . Bill Book/Cash Memo . 9818790591 

~ SUSHMA YADAV 
Add.: Village-Ettera, Sec. 4, Greater Noida 

S.t.p. Water & Drinking Water Tanker 

:: .. ~".1.~.:.f4.:.~~i P. .. • .. ~~'.~:·::::::::·.:·::::::::·.· 

S.No. Particulars Qty, Rat~ Amount 
Rs. . P. 

[1/(/{t:t,,~,, b /l;/rt1crz-

ffl vt. ·r- <--
c })e c.c~m b@r - :1.-o\. 9) 

Total 

TRUE~PY 

\ 
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I 
I 
I 
I 
I 
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i Date 

4-4-2019· Dr 
7-5-2019 Dr 

16-5-2019 Cr 
4-6-2019 Dr 
8-7-2019 Dr 

28-8-2019 Cr 
1-9-2019 Dr 

25-9-2019 Cr 
8-10-2019 [)r 

Dr 
15-11-2019 Cr 

I ,,,.. ' 1-2-2020 Dr 

( Dr 
Dr 
Dr 

Cr 

Samridhi Realty Homes Pvt Ltd 

CIN: U70200DL2013PTC249066 

SUSHMA YADAV (WATER SUPPLIER) 
Ledger Account 

VILL-ETTERA, SEC-4, GREATER NOIDA 

1-Apr-2019 to 20-Feb-2020 

Particulars Vch Type 

STP-WATER EXPENSES Journal SO 

STP-WATER EXPENSES Journal SO 

HDFC Current 50200029221940 Payment 
STP-WATER EXPENSES Journal SO 

STP-WATER EXPENSES Journal SO 

HDFC Current 50200029221940 Payment 
STP-WATER EXPENSES Journal SO 

HDFC Current 50200029221940 Payment 
STP-WATER EXPENSES Journal SO 
STP-WATER EXPENSES Journal SO 

HDFC Current 50200029221940 Payment 
STP-WATER EXPENSES Journal SO 

STP-WATER EXPENSES · Journal SO 

STP-WATER EXPENSES Journal SO 

STP-WATER EXPENSES Journal SO 

Closing Balance 

1--1 ~, of th ~"( 
'n~ S ~~J/e"J 

\/ch No_ 

121 
122 

123 
124 

126 

127 
128 

129 ' 
132 
134 
135 

TRUE~OPY 

Debit 

25,864.00 

50,000.00 

62,389.00 

49,378.00 

1,87,631.00 
84,647.00 

2, 72,278.00 

Pagtl 
Credit 

25,864.00 
28,215.00 

28,215.00 
28,215.00 

27,745.00 

21,632.00 
27,745.00 

27,744.00 
28,219.00 
27,744.00 

940.00 

2, 72,278.00 

2, 72,278.00 
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Samridhi Realty Homes Pvt Ltd (Noida) 
Plot No GH-09D, 

Techzone -4 
Greater Noida West 

CIN: U70200DL2013PTC249066 

SUSHMA YADAV (WATER SUPPLIER) 
Ledger Account 

VILL-ETTERA, SEC-4, GREATER NOIDA 

1-Apr-201 4 to 31 -Mar-2016 

Date Particulars VchType __ Vch No. ---
27-4-2015 By STP-WATER EXPENSES Journal 04/139 

To IMPREST ACCOUNT MAHESH JI Journal 04/140 

To TDS U/s 194C - Contractor - Others Journal 04/141 
6-5-2015 By STP-WATER EXPENSES Journal 05/17 

14-5-2015 To HEAD OFFICE DELHI Journal 05/64 
18-6-2015 Ry ~TP~WATFR FXPFN!,:,F~ ,lnnrnal Pn/4~ 
19-6-2015 To HEAD OFFICE DELHI Journal 06/49 
14-7-20 I~ By l:, I 1-'-WA I 1:1-( t:.Al-'t:.Nl:>l::l:> Jourt1a1 07/~~ 

To HEAD OFFICE DELHI Journal 07/34 

8-8-2015 By STP-WATER EXPENSES Journal 08/26 

To HEAD OFFICE DELHI Journal 08/27 
18-9-2015 By STP-WATER EXPENSES Journal 09/55 
19-9-2015 To HEAD OFFICE DELHI Journal 09/59 
12-1 0-2015 By STP-WATER EXPENSES Journal 10/34 

To HEAD OFFICE DELHI Journal 10/35 
7-11-2015 To HEAD OFFICE DELHI Journal 11/29 

By STP-WATER EXPENSES Journal 11/30 
7-12-2015 By STP-WATER EXPENSES Journal 12/21 

19-1-2016 "Y ~TP-WATER EXPENSES JourrHil QI /!'I I 
13--2-2016 To HEAD OFFICE DELHI Journal 02/45 

:l:.i-:..t-~01o l::iy STP-WATER EXPENSES Journal o:uoH 
24 2-2016 To HEAD OFFICE DELHI Journal 02/72 
11-3-2016 By STP-WATER EXPENSES Journsl 03/36 
15-3-2016 To HEAD OFFICE DELHI Journal 03/45 
31-3-2016 By STP-WATER EXPENSES Journal 03/111 

To Closing Balance 

Pa e 1 
Debit· Credit 

5,425.00 
5,425.00 

54.00 
30,715.00 

30,661.00 
::17, 1 ?f'i ()() 

37,125.00 
3t\~ IU UU 

38,610.00 
40,095.00 

40.095.00 
36,135.00 

36,135.00 
36,135.00 

36,135.00 
37,125.00 

37,125.00 
33 .660.00 
34, 1,~.00 

67,815.00 
:3:.!,'1'1 / .UO 

32,447.00 
35,260 00 

:~fi,?n9 oo 
34,798.00 
·----

3,96,896.00 4,31,694.00 
34,798.00 

4,J'l ,b94.00 4,J1,b~4.UU 
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Samridhi Realty Homes Pvt Ltd 
438, Jagriti Enclave 

NEW DELHl-92 
CIN: U70200DL2013PTC249066 

SUSHMA YADAV (WATER SUPPLIER) 
Ledger Account 

VILL-ETTERA, SEC-4, GREATER NOIDA 

1-Apr-2015 to 20-Mar-2024 

Date Particulars Vch T~pe Vch No. 

1-4-2015 By Opening Balance 
23-4-2016 To HEAD OFFICE DELHI Journal 
13-5-2016 Dy STP Wdlt,I EApt,U~t,~ Journal 
25-5-2016 To HEAD OFFICE DELHI Journal 
10-6-2016 To HEAD OFFICE DELHI Journal 
11-6-2016 By STP Water Expenses Journal 
22-7-2016 By STP Water Expenses Journal 

5-8-2016 To HEAD OFFICE DELHI Journal 
16-8-2016 By STP Water Expenses Journal 
19-8-2016 io HEAD OFFICE DELHI Journal 
12-9-2016 By STP Water Expenses Journal 
22-9-2016 To HEAD OFFICE DELHI Journal 
17-10-2016 By STP Water Expenses Journal 
20-10-2016 To HEAD OFFICE DELHI Journal 

2-1-2017 By STP Water Expenses Journal 
By STP Water Expenses Journal 

3-1 -2017 To HEAD OFFICE DELHI Journal 
13-1 -201 7 By STP Water Expenses Journal 
23-1-2017 To HEAD OFFICE DELHI Journal 
11-3-2017 By STP Water Expenses Journal 
18-3-2017 To PUNJAB NATIONAL BANK CA-2027 Payment 
31-3-2017 By STP Water Expenses Journal 

To Closing Balance 

1-4-2017 By Opening Balance 
17-4-2017 To PUNJAB NATIONAL BANK CA-2027 Payment 
11 -5-2017 By STP Water Expenses Journal 
16-5-2017 To PUNJAB NATIONAL BANK CA-2027 Payment 
27-6-2017 By STP Water Expenses Journal 
30-6-2017 By STP Water Expenses Journal 
10-7-2017 To PUNJAB NATIONAL BANK CA-2027 Payment 
15-7-2017 To PUNJAB NATIONAL BANK CA-2027 Payment 

1-9-2017 To TDS U/s 194C - Contractor - Others Journal SO 
By Purchase - GST -18% - Site Purchase SO 

8-9-2017 By Purchase - GST -18% - Site Purchase SO 

To TDS U/s 194C - Contractor - Others Journal SO 
15-9-2017 To PUNJAB NATIONAL BANK CA-2027 Payment 
1-10-2017 By STP Water Expenses Journal SO 
31-10-2017 By STP Water Expenses Journal SO 
6-11 -2017 To PUNJAB NATIONAL BANK CA-2027 Payment 
27-11 -2017 To PUNJAB NATIONAL BANK CA-2027 Payment 
25-12-2017 By STP Water Expenses Journal SO 
15-1-2018 To PUNJAB NATIONAL BANK CA-2027 Payment 
23-2-2018 By STP Water Expenses Journal SO 

By STP Water Expenses Journal SO 
5-3-2018 By STP Water Expenses Journal SO 

13-3-2018 To ICICI BANK 033005006482 Payment 

Carried Over ,...- . 

Debit 

34,798.00 

38,090.00 
39,031.00 

38,560.00 

27,745.00 

35,269.00 

37,620.00 

63,904.00 

28,289.00 

47,223.00 

3,90,529.00 
29,700.00 

4,20,229.00 

29,700.00 

29,700.00 

32 ,076.00 
30,888.00 

312.00 

300.00 
60,588.00 

35,1 20.00 
27,076. 00 

31,606 00 

62,469.00 

3,39,835.00 t ~P" R , - ., 
-. _.,,,,.,- . ---· 

Page 1 
Credit 

34,798.00 

J0,090 00 

39,031.00 
38,560.00 

27,745.00 

35,269.00 

37,620.00 

33,264 00 
30,640.00 

28,289.00 

47,223.00 

29,700.00 

4,20,229.00 

4,20,229.00 

29,700.00 

29,700.00 

32,076.00 
30,888.00 

31 ,200.00 
30,000.00 

35, 120.00 
27,076.00 

31 ,606.00 

30,888.00 
31,581 00 
29,452.00 

3,69,287.00 

continued . 
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Samrldhi Realty Homes Pvt Ltd 
SUSHMA YADAV (WATER SUPPLIER} Ledger Account : 1-A~r-2015 to 20-Mar-2024 Page 2 

Date Particulars Vch Type Vch No. Debit Credit 

Brought Forward 3,39,835.00 3,69,287.00 

17-3-2018 To ICICI BANK 033005006482 Payment 29,452.00 
31-3-2018 By STP Water Expenses Journal SO 30,17000 

3,69,287.00 3,99,457.00 
To Closing Balance 30,1 70.00 

3,99,457 .00 3,99,457 .00 

1-4-2018 By Opening Balance 30,170.00 
26-4-2018 To HDFC Current 50200029221940 Payment 30,170.00 
3-5-2018 By STP Water Expenses Journal SO 31,828.00 
5-6-2018 To HDFC Current 50200029221940 Payment 31,828.00 
6-6-2018 By STP Water Expenses Journal SO 35,813.00 

22-6-2018 To HDFC Current 50200029221940 Payment 35,813.00 
31-7-2018 By STP Water Expenses Journal SO 38,239.00 
9-8-2018 To HDFC Current 50200029221940 Payment 38,239.00 
2-9-2018 By STP Water Expenses Journal SO 32,769.00 

By STP Water Expenses Journal SO 29,700.00 
24-9-2018 To HDFC Current 50200029221940 Payment 32,769.00 
5-10-2018 To HDFC Current 50200029221940 Payment 29,700.00 
6-10-2018 By STP Water Expenses Journal SO 28,512 00 
10-1 1-2018 By STP Water Expenses Journal SO 32,522.00 
12-11-2018 To HDFC Current 50200029221940 Payment 28,512.00 
28-11 -2018 To HDFC Current 60200029221940 Payment 32,522.00 
0-12-2010 By STI' WdhU l!!;qJYllbY8 Juu111,,II !O '.32,027.00 
19-1 2-2018 To HDFC Current 50200029221940 Payment 32,027.00 
1a 1 ;2010 ny !HP W11t""r rxl1""""'"""' Journ111 60 ;10,501 00 
5-2-2019 To HDFC Current 50200029221940 Payment 30,591.00 
1-3-2019 By STP Water Expenses Journal SO 19,751.00 

20-:J-2019 fo HDFC Cum-ml M20002U21!t40 p_.Yllli.'lll 19,7J1 ,00 

3,H,922.00 3,'11,922.00 

4-4-201 ~ Ry STP w~tPr F1tpen-:;es .lournii l Sb 1i1 ?fi,Hn4 no 
7-5-2019 By STP Water Expenses Journal SO 122 28,215.00 

16-5-2019 To HDFC Current 50200029221940 Payment 25,864.00 
4-6-2019 By STP Water Expenses Journal SO 123 28,215.00 
13-7-2019 Sy STP Wat~r Exp~n::.a~ ~ournal so 124 28,215.00 

28-/J 201 0 Tw HDl'C Cumml ~O.Z0002922·1940 pat(y1m.-m l 00,000.00 
1-9-2019 By STP Water Expenses Journal SO 126 27,745.00 

25-9-2019 To HDFC Current 50200029221940 Payment 62,389.00 
8-10-2019 By STP Water Expenses Journal SO 127 21,632.00 

By STP Water Expenses Journal SO 128 27,745.00 
15,11 ,201\il To HDFC Curront 60:2000:2Q:i:21Q40 P.1ym9nt 11~,378.00 
1-2-2020 By STP Water Expenses Journal SO 129 27,744.00 

By STP Water Expenses Journal SO 132 28,219.00 
By STP Water Expenses Journal SO 134 27,744.00 
By STP Water Expenses Journal SO 135 940.00 

26-2-2020 To HDFC Current 50200029221940 Payment ONLINE 54,645.00 

2,42,276.00 2,72,278.00 
To Closing Balance 30,002.00 

2,72,278.00 2,72,278.00 

1-4-2021 By Opening Balance 30,002.00 
20-1-2022 To HDFC Current 50200029221940 Payment SUSHMA YAD.A.V 20,000.00 

To STP Water Expenses Journal 10,002.00 

30,002.00 30,002.00 

TRU5\COPY 
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY 
l'L T NO. 1,S lsCTOR-KNOWLEDGIL PARK-IV, GREATER NOIJ')A CITY, 

GREATER NOIDA D ISTRICT GAUTAM BUDH NAGAI , (\J .P.) 
Website: www.grcnlcrnoidaauthorily.in c-Mail: au lhori ty@gnida.in ANN EXU RE 

BUILDER RESIDENTIAL WATER CHARGES CUM PAYMENT INTIMATION 
To, 

M/S. SAMRIDHI REALTY f!OMGS PVT. LTD. 
438, 
JAGRITI ENCLAVE 

DELHI 

Ref: 

As On Date: 

Allotment No.: 

Plot Size (in SQM): 

Plot No.: 

Block: 

Block Name: 

Sector Name: 

Location: 

Interest: 

Bill Start Date: 

GNIDA/BRS03/ 10 

29-Dec-2023 09: 59 :52 AM 

BRS03/ 1000034 

27989 

DV-GH-09D 

N/A 

NIL 

TECH ZONE-IV 

N/A 

12% 

09-Jan-2019 

Plot Size For WaterBill Generation(in SQM): 

27989 

Dues Inst. Due Amoun1 Due Date Outstanding at Due Deposit Inst. Amount Paid Deposit Date Outstanding at 
Date Deposit Date 

1 2,S2,61 5 .00 31/03/2019 -7,59,287 .25 1 l 0,27,800.00 2017-2018 -10 ,27,800 .00 

2 12,43,644 .00 31/03/2020 -643 .25 2 4 ,85,000.00 2019-2020 -12 ,44.287 ,25 

3 13,68,008.40 31/03/2021 13,67,365.15 3 18,21,000.00 2023-2024 33 ,74,605.6 1 

4 15,04,809.24 31/03/2022 30,26,837.90 

5 16,55,1!92.00 31/03/2023 50,24,497.38 

6 18,20,820.00 31/03/2024 

Total 7875218.64 3333800.00 

Outstanding Balance: f 33,74,605.61 As On Last Due/Deposit Date 

Interest on Outstanding f 1,62,720.71 as on 29/12/2023 
Balance: 

Min. Charges for Bill Period f 1820820.00 
01/04/2023 To 

3 1/3/2024 : 

Kindly Deposit: f 53,58,146.32 

NOTE: GNIDA offers 'ONLINE WATER BILL PAYMENT SERVICES'.You can use this facility after applying KYA. KYA form is available on 
GNIDA website http:/ /www.greaternoidaauthority.in 

NOTE: 
l. Please ensure to deposit these charges otherwise Authority will take appropraite action to recover the dues. Expenditure on recovery of 
above will be borne by you. 
2. In case of any discrepancy please contact Water Bill Department. 

*This is a computer generated report, hence require no signature. 

General Condition: 

1. Discount of 5% will be given against payment of water charges if the annual charges is paid before 1st Six month (1st April to 30th Sep.) 
of the financial year. 

2. Rate of 12% annual interest till 28-MAR-2018 and 11 % annual interest will be applied from 29-MAR-2018 on Half-Yearly compounding 
basis on the amount payble for water charges afetr 31st March will be chargeable in case of non-payment of the annual water charges 
after the end of the financial year. 

3. Kindly make payment by using Online Portal. 

Your's Sincerely 

Manager (Jal) 

3 \ . 
Pages 1 of l 
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PERFORM!\ INVOI IVCIIALLAN 
(I Iii', i~ 1101.1 1,1\ l11vo1u'fl ,1X invnin• wi ll lw isMu•d hyCNII>/\) 

(()111:111,d 1111 11,•, ,•ip,•nl •\ppli, ,llll ( npl'/LNII>,\ ( npr/1'111,11 11 .-( 'npy/11,111~ ( 'npr) 

S11ppli,•1 lh't.1ils: Rt•1·1•iv,•1· n,•t,,i Is- , 

' 'P'l.,,;JJ,f f<&_l+J }--/o'rf'Jeb pv7. ( 10 

2. lnvoin• 11,1: 

N,mw: ., l/~~, .J°'o"r'J ,/--,' tf Mdt1ve I D€ I Ai' .. l/tr"01 1-

1\ddn•,s: 

3. N.inw: Crt',1 l1·r Nnid.1 lndusll i.11 lkwlop1111•111 /\11th, ily ( ;s I IN. .. ............. ............................... (Option ,1 1) 

I. /\ddr1'.,s: C ,11n111a-ll, Grc,,ler Noid,1 City (C.H. N,1p,.u) 
p)e,I ,-Jo, Q\I.GfHeC~D, ~J, .. e. ~'4;t1 

l'ro1,>c11y Dc1,1il R 
O O O 

.3 V 
1\ lln111w111 No. @, ~ 6_3 f ~ C,. ~ r-fc ;J,. 

5. G!',l'IN: 

S.No. 

- -
I -
2 

-
3 ,_ 
4 ----5 

Pint No.-1 , l<. l'.-IV, Crc,llt'r Noid,1 Cily, (C .ll.N,1g.u) 

091\1\/\J .C01291.J Zb 

Drsrriptio11 nf S~1·vin•, 

.,__ ---
/\llo111wnl Mn,wy 

,\tltlitinn ,1 1 Cllntpt'tl~il li1n, l~,,·1.w,•1, -1\h,1di Plol DPvl'lt,p11w11t ( harg•", 

t\ddilitHMI Cour'il' Fees 

ll .O.' r . j,111 ',uvidhn Charp,1•s 

SAC 

rnclc 
1197?. I I 

<)()7711 

I \l'll 'l>I 

V,1101• 

'J ,1x.1bk V,11111• (R,.) 

------

l .11,,11io11: ~(-><:-1 ,h -t<e:s:V, -. 
l ,11<•gorv' ................. File l{cf. No ............... ...... .. 

'5.c,,/Cl1•11ti,1 l/ l11d 11~lri,1l /( ' 0111m1:rd,1l / lnsl1tu ti,,11,11 
CCS'I SGST IGST 1'01,11 V,1 h11• ·-- - ·-

11,,tc (% R~. R,,1,•(%) Rs. Rate('½,)~- (R~-1 
')'Y., -- 91¼1 

---- 9'½, 
-

9'1/., 
-- ... 

911., 
- -----+----------- -

9CJ979<J 

'/99'/ 9'1 

<J'!8%c, 

999799 
--- - . 

-
-

(, 

7 

8 

9 

Ill 

11 

C.I.C.Clwi;es 
-

C. I .S.Ch,1rgcs 999799 

Cattl1• Shed Ch.ir1:1•s 999799 
-----1,--------------1 - - ----1----

Co1 n11\t1llityCrn1n• B<x)king Cl1.:1rgtls 997211 

Cnn;j;°lcilim l;~;;-
-

(\11111,.,undin11 l'c(' 

9997</9 

99979') 

911-, 

9'% 

9'1/,, 
1--------lf----+---+-------

9'¼, 
9'¼, 

9•~~1 
---!---------------+ ---

Constrth'lion \vitlwut R,•vc1lid,1tion 999'/99 -i:i 

I'.\ 
'14 

15 

Iii 

17 

18 

'19 

20 

21 

22 

2."I 

74 

.5 

26 

27 

2!l 

29 
- -

30 

31 

32 

3'., 

Y1Y11 
Ii:" 

999'/99 911/11 
1--------1---+---1---

Con VL\rsion Cha rgt'S 
-· --~~------+-----+---- , _______ ---- --- +-----1 

Documcnt,ltinn Chargl's . 

D1•,11!1 Ch.iq:~s 

IIIIJ!lli,111' 111',1\\'llllll 11111·~1 11, 

Dl1plirntc• t\Jap St•11r tio11 Cl1,1q~t•s 

Exrpss An•a Amount (One linw) 

Excess i\rca /\mou11l 

Excess Cost One Timt' 

Excess Construction Cost 

Electric Telephone Pipe Charges 

Excess /\rca Conv.ChMgcs 

ExrPss /\rf>ri I .~~;ic:;t' l{Pnt 

F.1\. R.l'urchasablt• 

999799 

999n9 

99979'! 

997211 
------1 

9ry., 

91/h 

0 ·" 
t\",h 

91¼, 

9'¼, 
-- ---- -----t-- - f-----l---+----t------

9972'12 9'1/i1 lJ1 ¼1 
- Jr---- -------------·~----+------t·--- t----+---l---+------

9972'12 9% 9'½, 

999799 

999799 

999799 

997211 

999799 9"' "' 
Fial J nncasc Cost 

-----------+-------lf----- --lf----- --------+---- l------lf----t-----+---+----1------l 
997~ 11 9'½, 9'Yn 

Grass Cutting C ha rges 999799 

lnstc1llmcnt 99721 '1 

Inspection Charges 999799 
l-- ------------1-----t---- - - --
Joint Name Processing Fees 999799 

Late Pe1Mily (Construction) 999799 9' 1/., 

Lite P(•na liy (Functional) 
-------------!----+------- - - ----- --- ------i---- 1-----1---+----t-------·-

91¼, 999799 

1~1te Penalty (Lease) 
----------+--·- -·--- ----- - - --· ---1-----+---1-----+---1f---+-----

999799 91½, 91
¼1 

34 L,,te Penally (l'ossesion) 
~-----lf--------------lf----+----- ~-- ------------1---t-----1--:-:-1-----1---+----1------j 

999799 9'½, 91¼1 

35 l..atc Pcn,,lty (Regislrntion) 
~ -------1----------------lf-----+-----4---------·-·-·- ---- -- ---+----+------+----+---+------! 

999799 
---· -+----------------1----t-----+------------·-+----+-----+-----+---- +-----+---+---------1 

36 Latc Rcgi~lry (Pena lty) 999799 9% 
----

'.\7 l ,1yout Charges 999799 

'.\8 Lea.s{' D~cd Penc1lty 
--------------1------+----t------------ ---l-----+---l-----+----11----+------j 

999799 9'1/u 911/.1 

39 Le,ise Rent (i\nnual) 997211 
-· 

40 L,•asc Rcnl (One Time) 99721'1 
-----------+---+-----1-----------+---+-----+-- --1--------lf-----'----'------· 

Plcnsc Turn Over 
·-

TR~ COPY 

1122412



j 

s. " 1·. ,, •mpl 
V,lltH' 

CCSI SC,S I IC:SI I ~H,11 , ,,lin· 

I I 

I 

I I 

ll 

,l j 

lh -
Ii' 

I 111 ,IIUl!l ( h.iq•,1 1 '-

1,-

(\. l.1l w.1 ( hM)~P, 

\l.1-.h •1 l 'l,111 l lo'- 1111 11· 111 < ·hM)~''" 

t\. lonlt~•'Pt I 1t•1111 i, , io 11 It'\'"' 

f\l11l 1lltclll l\ 11·11w,!,ion h •~·.., 

( l1w l'i11 H' Pn• m111m 

--- l 1,1r~ing ( "l1i1rgt•s 

f'p 11,1 I lnt1 ·r,.-~1 
-

-

--

-
-

I~ 

.,,, 
i,o 

I 

5'.> 

!,, 

') I 

:,5 

'111 

JH 

:,9 

·,o -
l>I 

--1,2 

"' 

Prnn""'"i ing h 1t''-

1'11 rd 1,11i,1hl1• < :r1H 111d ( ·11, •11ri1 w· 

l\.1 in v\'tll t•r l lcll' Vl'"ting 
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l{l'lll Comnw1d,1I Slu.1ps/()1J n1• ,1rnl 
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Rt•111 Pl'n11i~s ion Ch.ug,•i., 

l{ 1•, t11 v,,turn Morwy 

R1.•vi1Ud,1tion Ch.,rgcs 

Rl'viscd 1.ayoul r l'l'~ 

l\l•viv,1I C IMrgt•~ 
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- - ---- -------r,:; S,111· (> f Bn>m h,•rs (New ,;<'i ll' lll<') 

(Ud t' 

IJl l()'/ 1)1) 

1)1)1) '/')<) 

9<)1)/l)I) 

l)l)()1l/<) 

l )1)l l /')I) 

1/1)'/2 I ·1 

1)1)(,'/, I'\ 

IJ9117'J<) 

\)'l<)'l<J<) 

l/9'//99 

l)lJll'/99 

1)<)9,99 

IJl)'J/91) 

<J'Ji'2 l 1 

<1<1H~r,r, 

9972 12 

'IIJ9'/ l)'J 

<J<l ,'2 11 

999·;99 

999, 99 

l)l)C/79\J 

9997\19 

-

-

-
-
-

---- ,-
-___ ,_ 

---
--- -

-~ 

- --+----·-- -
<)')\)'/')') 

99'1799 

999'/ 99 

67 Si.•wer Connl'Ctinn C h,1rges 999799 

--

-

·--- ---+----------- - -- ---+--------Site Vis it C harges 999799 

(\9 Sin1;,1gt• C h,1rgcs 998366 

ll.11<• (",, 
JJll11 

cyy. , 

1)1~;. 

91~·,1 

91y., 

911.,: , 

91½1 

91
~11 

9'¼, 

9'¼, 

()11/., 

- --
91¼1 

9'1/., 
---91y;, 

91¼1 
t--- --+-- - -----------+-----t----+-----------t---

7(1 Tt'lll porMy Cannpy Ch,,r);cs 999799 91¼, 

7 1 Tl•m porary Structu re l't·cs 999799 91½1 

72 rend ers Forms S.1le 999799 
-

73 Timl' Ex tension C hMges 999799 

/. J T r,ms fer C hargl'S 999799 

R,. 1Z.t,•(%) lh 1(.llt•(%J J{s , (ll,.) 
'Jll,0 . . 

~ -911.~, - . 

911 li1 ----9'½, 

9'½, 
-- ')'¼, ---- - -- -r---

91¼1 ---- ---- ---911/,1 
-- 9"/4, --- ---- --- - -91½1 -- - -·- --91¼, 

91¼. 
- ----1--•--t-- ·--

91Vi1 

9'1/., 
- - ----+---+--- - - -

91¼1 - - ---not.. 

---- - ---+-- - t---
9•½. -. 
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9'¼, . 

----· 9i½, . 
- 911/11 . 

- -- - -
91½1 -
91½, -
91¼, -
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911/.1 -
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t-----+-- - ------ ----- t-- --,1-----+---·--------- - - --- --- ---+---t-----t-- - -+----+------i 
75 'l'r <1 nsfer forms Fee '199799 9'1/., . 

t-- ----t,-,--,....,,.-...,.....=:---------t----+---- -+-- - -------- ·- -·- ·t------+----+-----+---+---+------1 
71, Tl'xi St,md Chargl'S 997211 9'½, 91½1 . 

>-- ----+---------------,-----<,---- ----------- - - · --··•·-----+---+-----+---+---+------1 
77 UN Senctiona l i\rtia /\mou nt 999799 9% 9t1/., -

-+------+-------------
78 Umpol Cl1<1rgcs 998366 9'¼, . 

79 V~1rnnt Plot Booking CJrnrg<'s 9972 1 J 9'1/t, . 
1------~ - --,------ -----,1-----'---- +--- - - ------

80 Wa ter Con,wction Chaq;cs 999799 9'½, . 

91½1 - - /Ot.l-1> ~ ),-
- - ----+----+-----+- - - +-- - +-------! 

Grand Tota l 
r 

Invoice Value (lnwurds) f-er-t) f ~I< J. 'T'w Q.N>+<; 
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(,\1·1 7J,ltlt 1'i \llf "m ll rt ft.1Q 
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:. ",. .r7.: ... ................ , ,1 · .... ~ .. ....... ... ...... .. .. ...... .......... .. .. "!,,,Ti!"/ th~~'lO ...... nv:-:: .. ~ .H .......... ?. ...... ................................. . 
?- . srr·: , 1/;.':" ... fsE.~~ .i: . .3./ .. :.05s~.':l. ... ..... r ...... .. .. ......... .. ~"'TR:~~ ... .... ..... P.:.'1.1 .. c.T .. t<J. ...... '&1.u:!J.1:?.?. ........................ .. 
4 . ~.-J.J ,7 '1i'l .. ~~::tl'.?i.):",,\ ..... . ~~ .... \. ~ ...... \:\.::~.~~ ..... i~T: .... S.}.9-.: ................................................................. . 
s. 1-ii!l" ·j; :,r:;;.1n f;f ,;'1 

14 11 .ft~· I ,tf ,.;11 ... ....... , ....... ....... , .. .......... , .................. ... ..................... ...... ......... , ............... rc.1i<fi' ............................................. .. _ ..... .. 
uir.;-; '·1 (· r-a· 

;,;~~;·:·1~~(~:~~;·:::·:::::4.:::~:;;,:~:ii.1.::~:~:::::::::::::::::·:::::::::::::::::::::::::::::::::::::::::: .. ~~~'.:.·.·.·_-_-_-.·.·.·.·.·:.·.·.·_-_-.·.·_-.·.·.·.·_-.-_·.·,-.·.~·--.-~---··--······--.-.·.·.·.·.·:.·.·.·.·.~ 
~ .. / ~~Tl "<.l"T 1ft. ~~ ms'll ~ \<\O 4.00 ufu fcfo:•iHIG< flfitrr<6"3~ '!"filR~~ 

~"'O ~TT<mf t<! ~hl <fi" ·ft;rq 3"P:t a_{,T ~~Tfll'AT 
"IUFUufti~ 

2~4'm~ 
~ fFrit «=:o s.oo ma f<fa•nt4ll~ arlml;~ 

1 2 3 4 s 
60 "Q1T Tir. ,!qi 

61 <-Fl -:fr. 7.1 1 :: 0 c.;11 rft. 
121 whi1. ft .200 cflT '11. 
20 l ttri -;-;1_ ;,1 j~O ~~,j tit. 
3s 1 an 1f1. 11 soo q-rj *· 
so 1 wi "ti1. T.! 1000 cFi -..1. 

~ ~ 

7. ~'41C1,,1i i;rrr ·.rn ~ Lac Thousand Hur.dred Unit 

Rs clt.."'f' ~ J., 've. 

i.fuimw.~o ... Q.V..~6..':-1 ........... ~ ... c..l~.sl .. • .. ?.-;!:.~ ~o .Y.1.&.f,.~/,-:: .. ~h ........ Jd:9.t:: ....... ~:!).i:s. ............. 'K. ~ 
V!Td"I ............... e.~I...Y:J.ht~ ..................... r-ffir.t't. l ~<tit'@T~IT ~ 

8 CASH DETAILS ('lir-l ., ... ~.t.~.~X' ,'di-:>-~ 
Rs. 2000 r; :: 

Rs. 500 X = 
Rs. 200 X = . ~~ 
n s. 100 X - ~ ~ ~\\¢~\<. 
Rs. 50 X = iet\($\~\,~~ 
Rs. 20 X = t cf>.~~ 
Rs.10 X :: 

Rs. 5 X = 
Rs, 2 X = 
Rs. 1 X = 

TOTAL 
' 

9 . TO BE FILLED IN BY THE RECE.IVING AUTl!OmTY / DAW<. ~ , &'11 . \ 
Re:ceivcd Rs. ..... ....... ... .. ..... .. . .. ... IN C,'l..$Ei8ANK DRAFT os stated obove ot risk st ar.d feep<J1'JSI l'\ll .-of d.epqs1tet. In where ihe 
canccI:oiion procccdmg have tic en undertaken. t11e deposit of above amount will note itle tRh'l'tWll'"'-i~o eta~ a~xl?~DJ.f•~ ~m account 
of the ;i!iovc dcpo~,il made. Tho right of GHE.A.TER NOIDA INDUSTRIAL OE\/ELOP~.~w;i.u.~~1MY'•is l"t'!cetvcd fo fM1ate further 
action ~•!. 1s <,dr:1iss,t,I und~r the rule and regula tions. Any un;;uthor:zcd payment remitted aro liable to be forfeited by the GREt,TEl1 
NOIDA !t JDUSTl11AL DEVELOPMENT AUniORITY. 
Above dt' , ·J~1 c1vcJ1lc-dGrealerN01d A!Cr~o .. ... .. .......... ...... . . . 

Canara Bank, Gamma• 1, Greater Noida 
Tcl.· O17O•232203 1, 2322746 

. . . ........... on ....... ..... ... . .... ... •· .. .. . . 

Signature cf Rcc:eivmg Authortly 

Scanned by CamScanncr 
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Online Payment Receipt 

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY 

Allottee Detail 
Allotment Number: 

Name of Allottee: 

Scheme Code: 

Plot/Flat No.: 

Sector: 

Plot Size: 

PLOT NO. 01 ,SECTOR KNOWLEDGE,PARK IV, GREATER NOIDA CITY, 
GREATER NOIDA DISTR ICT GAUTAM BUDH NAGAR, (U .P.) 

Fax:0120-2326334/2326145 Ph .:0120-2326335/6/7 /2326150/1 /2/3/4/5 
Website: www.greaternoidaauthority.in e-Mail : authority@gnida .in 

BRS03/1000034 

M/S. SAMRIDHI REAL TY HOMES PVT. LTD. 

BRS03/10 

DV-GH-09D 

NA 

27989 

Telephone No. for Communication: 9643334236 

ANURAG.AGARWAL@SAMRIDHIREAL TY.COM Email- ID 

Payment Detail 

Payment Received At: 

Payment Mode: 

Payment Transaction No: 

Payment Date: 

ICICI BANK 

NET _BANKING ICICI 

TRN4986352247 

22-07-2023 5:24PM 

Name of Code(Pay Type) 

Water Bill - Water Bill ( SAC CODE :0) 

SCHEDULE OF CHARGES : 

1. Payment subject to realization. 

2. Bank charges as applicable. 

Date& Time 

22-07-2023 5:24PM 

CGST (9%): 

SGST(9%): 

Grand Total: 

Deposit Amount (in Rs.) 

1821000.00 

0.00 

0.00 

1821000.00 

Receiving Authority of Bank 

Bank Seal 

(This is Computer generated statement and does not require a signature) 

22/07/2023 5:36 PM 
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Rakesh Kumar <rakeshjadon98@gmail.com>

Reply R-42
1 message

Rakesh Kumar <rakeshjadon98@gmail.com> Sat, Apr 6, 2024 at 5:01 PM
To: "ruchinmehra@gmail.com" <ruchinmehra@gmail.com>
Cc: Madhur <madhur@amsassociates.co.in>

Dear Sir 
PFA Copy of reply of Behalf of respondent No.42

In The Matter of  Prasoon Pant & Anr   Vs MOEF 
O.A No.392 of 2022

Regard

Rakesh Jadon Clerk of Mr. Madhur Dhingra Adv

 Reply Respondent NO 42.pdf

2416

https://drive.google.com/file/d/1XcQNuCykImGTkV7hNiYQiai02XrCuD4L/view?usp=drive_web
Proof of Service 
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